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PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
Monday, 18th March, 1950

The House met at o Quarter to Eleven of the Clock.

4 [Mr. SpEaEER in the Chair]

ORAL ANSWERS TO QUESTIONS
MEDI0OAL FACILITIES POR 'WORKERS IN INDUSTRIES

*790. Shri Bidhva: (a) Will the Minister of Labour be pleased to state the
number of industrial concerns where medical facilities for workers, such as
hospitels and dispensaries, exist?

(b) Have Government taken steps to introduce such facilities in all indus-
tries in India?

(¢) If so, how many have complied with this requirement and, if no one
has complied with it, what are the reasons therefor?

The Minister of Labour (Shri Jagjivan Ram): (a) Government are not in
possession of complete information on the subject. A statement is, however,

placed on the Table of the House giving whatever information is available
[Bee Appendiz V, annexure No. 1.]

(b) Under the Factories Act, 1948, every factory is required to provide
and maintain first aid boxes which should be kept in charge of persons trained
in first aid treatment. In addition, factories employing more than 500 workers
are required to provide and maintain an ambulance room of the preseribed
size, containing the prescribed equipment and in charge of such medical and
nureing -staff as may be prescribed by the State Government. The enforce-
ment of the provisions of the” Factories Act is the responsibility of the Btate
Governments. Similar provisions have also been made in the Mines Bill.
Moreover, the Employees’ State Insurance Act, 1948, provides for a compre-
“hensive system of medical benefits to factory workers. In regard to Coalmines,
Government have instituted a Fund under the Coal Mines Labour Welfare

Fund Act, 1947, and medical aid is one of the important activities to be
‘financed from the Fund.

(c) The statutory requirements mentioned above are being enforced.

Shr{ Sidhva: What is the total number of hospitals, dispensaries and maver-
nity homes in the various industrial centres according to the statement which
‘the hon. Minister has laid on the Table?

Shri Jagfivan Ram: It may be found from the list though it has meé bees
: totalled.

199 P. Deb.
(7713)
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Bhrimati Renuks Ray: ls the hon. Minister satisfied thet the State .Go-

zr;ments are taking adequate steps to enforce the provisions of the Factories

Mr, Bpeaker: It will be asking for opinion if the hon. Member asks whether
the hon. Minister is satisfied etc. She may ask for information as to whether
Government are taking steps as they should.

Shrimati Renuka Ray: May I know what information the hon. Labour
Minister hae as to vgh.ether the State Governments are taking adequate steps
in enfercing the provisions of the Factories Act in respect of medical facilities?

8hri Jagjivan Ram. Under the new Factories Act the scope has been very
much increased and even smaller units employing more than ten workers are
covered by the Factories Act. The result has been that even smaller facto-
res in rural areas have come within the purview of the Factories Act and we
are finding that the present complement of staff for inspection of factorieg ior
the States is not quite adequate for the task before it.

Dr. Deshmukh: On a point of order, Sir T beg respectfully to submit for
your consideration that in disallowing questions which involve matters of
opinion, hon. Members should be entitled to ask the extent to which the hon.
Minister is satisfied with the steps taken. It is not a matter of giving the
questioner’s point of view or stating what is a matter of his opinion but asking
the hon. Minister to say, under the circumstances, the extent to which he is
satisfied with the steps taken. That should not be ruled out and I beg to
draw attention to this aspect.

Mr. Speaker: I will only say that it is entirely opposed to parliamentary
practice. The Question Hour, as I bave often stated, is intended for eliciting:
information on certain faots. An hon. Member may feel absolutely dissatis-
fied and the hon. Minister may, on the other hand, feel quite satisfied with
his own administration [Intcrruption]. 1 have understood the point of order.
The rule is clear and the parliamentary practice is very clear that opinions
should not be asked for. on. Members may get the information and come
to their own conclusions as to whether a matter is satisfactory or not. I asked
the hon. Member in this case to put ber question in a different form and
enquire by way of asking for information as to whether the State Governments.
are doing what they should or not. .

Shri g8idhva: The hon. Minister stated that he had no accurate information
of the number of hospitals. What is the function of the Factory Inspector
when he visits an area? Does he also note ddwn the number of hospitals ex-
isting or not besides other things?

ghri Jagjivan Ram: 1 may explain for the information of my hon. friend:
tnst the administration of the Factories Act is- the responsibility of the State
Governments and the factories are inspected by the inspecting steff of the-
Btate Governments. If they note down the number of hospitals, dispensaries,
ete. that information would be with the State Governments and not with the
Central Government. In all propriety these questions should have bcen ad-
dressed, to the State (tuvernments concerned and not to me.

ghri A. P. Jain: In view of the fact that the executive powers of the Cen-
tral Government are cp-extensive with those of the State Governments, is the
Central Government completely absolved of their control and supervision over-
the execution of the provisions of the Act by the State Governments?

Mr, MOI’: It is again a matter of opinion.
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Shri Kamath: Do the workers in Ordnance Factories, like workers in other
factories, enjoy the same medical facilities and other amenities?

8hri Jaglivan Ram: Under the Factories Act they are, but some more faci-
lities have been provided in Ordnance Factories than in other factories.

gshri 8idhva: May I know how many hospitals, dispensaries and maternity
homes exist in the Centrally Administered Areas?

Shri Jagjivan Ram: I have not got the figures separately. If the hon,
Member gives notice I can give him that information.

8hri Shiva Rao: -May I know whether the hon. Minister s Ministry has
undertaken research into the incidence of occupational diseases?

8hri Jagjivan Ram: We have recently appointed an officer and some work
hag been just started but we have not made any appreciable progress in that
regard. ° '

8hri Sidhva: My question was with respect to the number of industrial con-
cerns where medical facilities are provided. The hon. Minister said that thig
matter is looked after by State Governments. At least in regard to the Cen-
trally Administered Areas he could give me the figures.

Mr. Speaker: That is passing a remark. The hon. Minister says that he
has not got the information. The hon. Member may ask for that information
by & subsequent question, if he desires.

Dr. M. V. Gangadhara Siva: How many ceses of amputation were condue-
ted in such hospitals and of what nature were they?

Mr. Speaker: These are matters for State Governments.

Dr. M. V. Gangadhara 8iva: My question relates to-the Centrally Adminis-
tered Areas.

Shri Tyagi: May I know how the various funections regarding labour wel-
fare have been divided between the Central Governmen$ and the Provincial
Governments ?

Shri Jagjivan Ram: T will refer my hon. friend to the number of Acts
which have been passed by this Parliament and to which the hon. Member
has also been a party. I will refer him to the Factories Act, the Employees’
State Insurance Act, the Coalmines Welfare Act, etc. and he will find there
how the responsibilities have been divided as between the Centre and the
Btates.

IRAVANCORE FERTILIZERS LD

*791. Shri Sidhva: (a) Will the Minister of Industry and 8upply be pleaced
%o state whether Government have given financial ossistance to the Travan-
oore Fertilizers, Ltd. and if so, what is the amount?

(b) What will be the production of this factory from the increased capital
amount granted to this Company and from what period will the increased
oufput materialise?

The mnmet of Industry and Supply (Dr. 8. P. Mookerjee): (a) The atten-
tion of the hon. Member is invited to the reply given by me to Starred Ques-
tion No. 208 on the 1st December, 1949. The matter has not as yet been
finalised. ' S
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(b) With the necessary financial resources the factory can increase oubput
by 90 to 70 tons per day.

8hrl Sidhva: What is the amount that was wanted by this concern? What
is th:?posltxon now and are Government prepared to give them a loan or a free
gran

Dr. 8. P. Mookerjee: The compsny wanted financial assistance to the ex-
tent of about Rs. 60 lakhs and Government was prepared to help them to the
extent of Rs. 20 lakhs according to a certain scheme. A draft agreement has
been prepared and it is now under serutiny.

Shri Sidhva: If this grant of Rs. 20 lakhs is given may T know whether
that will immensely increase the production of ammonium sulphate and super-
phosphate, for which there is sucﬁ 8 great demand in the country?

Dr. 8. P, Mookerjee: It is not s grant. It is proposed that this amount
will be paid to the company against purchase of fertilisers to be made by the
Central Government from this company and this will enable the company to
increase its production by about 50 tons.

Shri Sjdhva: May I know whether the present production of the company
is given to the Government or to private concerns?

Dr. S. P. Mookerjee: The purchaser mainly is the Government.

8hri Goenka: May I ask the hon, Minister the date of the application and
the date on which this amount was sanctioned? Also, is it not a fact that
ufter sanction, for the last one year the amount has not been paid although the
matter was supposed to be urgent?

Dr. S. P. Mookerjee: No, Sir, it was not sanetioned a year afo—it., was
sanctioned about three or four months ago. Since the fertilizer will have to
be purchased by the Agriculture Ministry, the case has been referred to that
Ministry. .

Shri Goenka: Is it not a fact that this matter came up before the Standing

Committee of the Tndustry Ministry about a year ago and the sanction was
meade by that Committee about a year ago?

Dr. S. P. Mookerjee: The hon. Member is aware that at that time the re-
quest was for a straight loan which it was not possible for various reasons for
the Finance Ministry to agree to. ’

Shri R. Velayudhan: May I know whether the State Government has given
any subsidy to the fertilizer factory there?

Dr. 8. P. Mookerjee: I believe so.

ARRANGEMENTS BY STKAMER COMPANIES TO CARRY PASSENGERS FROM STREAM
10 PoRrT

*792. Shri Sidhva: (a) Will the Minister of Commerce be pleased to state
whether it is & fact that the steamer companies operating between Bombey,
Kathiawar and Kutch ports charge fares inclusive of boat hire from stream
to port?

(b) Who arranges the hire of boats to carry passengers from -the port of
Mandvi to the steamer in stream? :

(c) Is it a fact that complaints have been made that in several osses, ne
arrangements are made to carry passengers on boate?
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.(d) Has the attention of Government been drawn.to the complainte made
by several passengers in this connection which appeared in the Bombay Sama-
char dated the 26th December, 1949?

(e) Have Government drawn the attention of the steamer companies in
this direction and if so, with what result?

The Minjster of Commerce (8hri Neogy): (a) At present Bombay B8team
Navigation Company Limited is the only Steamer Company running & service
between these ports. Their fares between Bombay and Kathiawar/Kutch are
not inclusive of boat hire from stream to port.

(b) The boats carrying passengers from the port of Kutch/Mandvi to the
steamer in strearn and vice versa are all owned by private boat-owners. The
boats are licensed by the Kutch Administration Water Police and the boat-
owners are under the control of the Kutch Administration.

(c) There have been some complaints regarding the unsatisfactory arrange-
ments prevailing at Kuteh/Mandvi for the carriage of passengers, shore to
ships and vice terss.

(d) Yes.

(e) Government have drawn the attention of the steamer company and the
Kutch Government to the complaint. The general question of effecting im-
provements in the existing arrangements for the embarkation and dis-embarka-
tion of passengers at Mandvi port is under consideration in consultation with

that Government.

Shri Sidhva: The hon. Minister stated that the boat fare is not included
in the steamer fare. May I know whether there has been a recent chunge in
that direction or this system prevailed from the very commencement?

8hri Neogy: That I do not know but as regards the particular incident re-
ferred to, it is covered by the system to which I have made reference.

Shri Sidhva: Is there any scheduled charge fixed for this boat convevance
from Mandvi to the steamer in stream?

Shri Neogy: I do not think so.

Shri 8idhva: In view of thc hardships I have mentioned, may I know
whether Government have taken this matter into consideration?

Shri Neogy: Oh, yes. As I have already stated, the Btate Government
concerned is having the matter under consideration and there are various pro-

posals for effecting improvements in this matter.

COMPRNSATION UNDER WORKMEN'S COMPENSATION ACT

*793. Soth Govind Das: Will the Minister of Labour be pleased to state
the number of labourers who have been awarded compensation by the Central
Government during the year 1940 under the Workmen’s Compensation Act?

The Minister of Labour (Shri Jagjivan Ram): Figures for the year 1949 are
not available. During the year 1948, compensation under the Workmen’s
Compensation Act was paid in respect of 66.537 labourers which included
18,280 labourers employed in Railways and 96 employed in the Posts and
Telegraphs Department. Information in respect of other Central Sphere
establishments, is not separately available. .
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Shri Jagjivan Ram: I can not give this information just now because the

;egt;%ms have not yet been received for the compersations paid during the year
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8hri Jegjivan Ram: As I have just said the information is not with me at
Ppresent. '

Shri Raj Bahadur: May I know the total amount of compensation awnrded?
Shri Jagjivan Ram: Rs. 42,10, 780.

Shri Venkataraman: Have any representations been received by the Gio-
vernment that the amount of compensation fixed is inadequate in view of the
high prices prevailing in the country?

Shri Jagjtvan Ram: I will refer my hon. friend to the provisions of the
Workmen’s Compensation Act. The amount of compensation is linked with
the wages of the workers. In wiew of the rise in prices the wages, or rather
the tota! monthly earnings of the workers have also gone up, and as the com-
fensation is linked up with the earnings, the compensation has also gone up.

Shri Venkataraman: Is it not a fact that the present scale of compensation
was fixed in the year 1933?

8bri Jagjivan Ram: Well, T have answered that it is not linked with the
basic wages alone, but is linked with the basic wages plus allowances, and
when the cost of living index has risen the basic wage plus dearness allowanoe
have also risen, and compensation: also to that extent.

Shri Shankaraiya: May I know how many were below the age of twenty
years, that is children, who received compensation?

Shri Jagfivan Ram: 1 have not got the figures separately, but it may be a
very small number. ‘

Shri Raj Bahadur: Is it possible for the Minister to give the maximum and
minimum amounts of compensation awarded to any individual labourer?

Shri Jagjivan R#m: No, Sir. I have got figures industry-wise and State-
wise, but not of individual cases.
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GUBDWARAS IN PARISTAX

*794. Sardar Hukam Singh: Will the Minister of Réhabilitation be pleas:
ed to stabe whether Government have received any representation from Shro-
mini Gurdwara Prabandhak Committee regarding the mmnbena.nce and manage-
ment of the Sikh Gurdwsras in Pakisten?

The Minister of Stats for Rehabilitation (Shri Mohan Lal Saksena): Yes.

8ardar Hukam 8ingh: Have any protests been made to Pakistan or any
representations sent to that country?

Shri Mohan Lal Saksena: No, Sir.

Bardar Hukam 8ingh: Do Government propose to make any representa-
tions like that? :

Shri Mohan Lal Saksena: The Committee appoiuted to go into the question
has written to the Pukistan representatives to have a meeting of the Com-
mittee.

CoNFRBENCE OF SoUTH EasT AsiaN COUNTRIES

*795. Dr. M. M. Das: Will the Prime Minister be pleased to state whether
there is any plan for holding a conference of the South Easst countries of Asia
in the near future concerning the defence of these countries?

The Deputy Minister of External Affairs (Dr. Keskar): Government are
not aware of any such plan.

Dr. M. M, Das: In view of the disturbing conditions that prevail in these
countries, do the Government of India feel the necessity for convening such
a conference?

The Prime Minister (8hri Jawaharlal Nehru): No, Sir. The Government
have no such intention.

8hr} Rathnaswanty: May I know if the Government considers it desirable
‘to convene such u conference especially at a time when the menace of com-
munism is growing in these count-ies?

8hrj Jawaharlal Nehru: No, Sir.
Dr. M. M. Das: May T know whether, if such a conference is convened by

.gome of these nations, the Government of India is willing to take an active
jpart in it?

Mr, Speaker: Order, order. It will be hypothetical.

Shri Brajeshwar Prasad: May I know what other measures Governmon$
propose to take in order to preserve the integrity of these States?

Shri Buragohain: Is it not the policy of this Government to east itse moral
and material weight in favour of peaceful, ordered and free life in these
countries ?

Mr. Speaker: I am afraid it is too general a question to be allowed.



780 PARLIAMENTARY DEBATES (18re Maz. 1950~

TREATY oF FRIENDSEIP WITE MIpDpLE EasT COUNTRIES

. °796. Dr. M. M. Das: Will the Prime Minister be pleased to state whether
the Middle East countries, Iraq, Lebanon, Syris and Egypt have approsched:
the Government of India for a treaty of friendship and commerce and if so,
with what result?

The Deputy Minister of External Aflairs (Dr. Keskar): The Governments
of Iraq. Lebanon and Syria have not spproached the Government of India for
& treaty of friendship and commerce. The Government of Egypt, have,
howeve:, sent us the draft of a treaty of Establishment, relating to immigre-
tion, trade and other cognate matters which is at present under examination.

Dr. M. M. Das: May T know whether it is a fact that the good and friendly
relution that existed before between India and these countries has become
impaired on account of the anti-Indian propaganda by Pakistan?

Dr. Keskar: T do not think so. The friendly relations with these countries
are as friendly as they were before. No doubt a certain amount of anti-
Indian propaganda is taking place in these countries but our relations have
not deteriorated on that account.

Dr. M. M. Das: Do Government think it necessary, in order to meintain
the good and friendly relation batween Indis and these countiies, to make
arrangements for placing the Indian viewpoint before all these countries more
strongly ?

Mr. Speaker: T am afraid I cannot allow that question.

Shri Sidhva: May T know whether a Treaty of Friendship exists between
Iran and India?

Dr. Keskar: No, Sir.

Shri @Gantam: Are Government considering the desirability of having @
YLegation in Syria in view of the fact that our Embassy in Egypt finds it diff-
cult to keep in touch with all the currents and under-currents in the Arab
countries?

Dr. Kegkar: Our Ambassador in Cairo is accredited to Syria. °
The Prime Minister (Shri Jawaharlal Nehru) rosv—

Shri Deshbandu Gupta: What steps have Government taken to counter-
act anti-Irdian propaganda in thase countries?

Dr. Keskar: Government take every possible step by way of supplying
correct news about events to the newspapers and periodicals of these countries-
.and also by other means.

Shri Gautam rose—

Mr. Spoa.ksr:‘ I am going to the next Question.

Shri Gantam: The hon. the Prime Minister was going to say something.
Mr. 8peaker: Order, order. '

Shri Gautam: He was on his feet......

Mr. Speaker: But then the question has been replied to by the Deputy,
Minister. Next Quesfion,
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HyperaBAD Hovuse 1In LoNDON

.

*797. Dr, M. M. Das: Wil the Prime Minister be pleased to stabe:

(a) whether Government are aware, about the existence of a palace in
London, named ‘‘Hyderabad House'’ purchased by the ‘Nizam of Hyderabad;
end

(b) if so. to whom the palace now belongs, to the Nizam or to the Hyder-
sbad State

The Deputy Minister of External Affairs (Dr. Keskar): (a) Yes.
(p) The Hyderabad House belongs to the Hyderabad State.

Dr. M. M. Das: May I know what is the present condition of this Palace—
whether it has been rented to somebody or it is lying vacant?

Dr. Keskar: It is not a Paluce. It is a ““House’’ and it is in good condition.
Dr. M. M. Das: T want to know whethe- it is occupied or not.

Dr. Keskar: It is occupied.

8hri Bidhva: By whom?

Mr, Speaker: I am afraid the hon. Members forget that it belongs to the-
Hyderabad State, as the Deputy Minister has stated. It is no use going into
these details. :

Shri Deshbandhu Gupta: In view of the fact that our Government require
accommodation for housing their staff and other guests of the Government of
India in London and for this purpose proposals have been made for purchasing
another building—in fact, T think it has been purchased—,may I know whether
the possibility of using this ‘House’ has been explored?

The Prime Minister (Shri Jawaharlal Nehru): I should have thought it
rather undesirable for vs to take possession of a ‘House’ belonging to the
Hyderahad State for our purposes at the moment.

Shri Brajeshwar Prasad: Since Hyderabad has ucceded to the Indian
Union, may I know what is the object in keeping a separate ‘Hyderabad
House'?

Mr. Speaker: Order, order. ~ What is the connection between these two
things? It does not arise.

Dr. M. M. Das: May I know whether the Hyderabad State Government
manages this ‘House’ directly or through the External Affairs Ministry of the
Government of India?

Dr. Keskar: The ‘House' is managed by our High Commissioner in London
on behalf of the Hyderabad Btate.

RELEASE oF.JUTE BY PAXISTAN

*798. Shri B. K. Das: Will the Minister of Commerce be pleased to state:;

(8) the quantities of jute that have been released by the Pakistan authori-
gies since his statement in the Assembly in December, 1949;

(b) the quantities that have reached India; and

(¢) the condition of the jute thus received?
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The Minister. of Commerce (8hri Neogy): (a) and (b). The quantities of
_jute that have been released by the Government of Pakistan up to the 8rd
March, 1950, are 5,896,201 maunds of Assam jute and 6,87,817 roaunds of
Pakistan jute. Out of this 4,75,621 maunds of Assam jute and 5,01,828
maunds of Pakistan jute have reached India.

{c) The condition is reported to he generally satisfactory but in some cases
the consignments are short in weight.

Shrl B. K. Das: What is the position of the rest of the jute?
Shri Neogy: It seems to be very uncertain.

8hri B. K. Das: Is it expected that it will be received very soon?
Shni Neogy: I have ceased to be an optimist in our dealings with Pakistan.
Shri Goenka: What is the truth about the barter of jute for other goods
with Pakistan®
8hri Neogy: I have seen an allegation to that effect in the Press, but Gov-
-ernment have absolutely no information.

Shri Joachim Alva: Has the attention of the hon. Minidter been drawn to
~.a report entitled, ‘‘Output of Jute Goods'’ with a sub-column ‘‘Barter deal...”’

Mr. Speaker: Order, order. He may put one question at a time.

Shrl Joachim Alva: Shall I continue, Sir?

Mr. 8peaker: No. Let the first question be answeved; then the hon. Mem-
“ber may put another question. Has the hon. Minister heard the question?

Shri Neogy: Sir, T have covered this point substantially in the answer I
just gave. I might, however, repeat that T have seen the report referred to by
tha.hon. Membe~ but, so far as Government are aware, there is no truth in ibh.

Shri Joachim Alva: Is it true that Indin and Pakistan have reached an
agrcement for the exchange of 80,000 tons of raw jute from East Bengal with
- 40,000 tons of gunnies manufactyred in Indian mills?

Shri Neogy: There is no truth in that statement, so far as Government
are concerned.

8hri Joachim Alva: Ts it true that negotiations were conducted between

Mr, Speaker: Order, order. This question does not arise. The hon.
Member has given notice of a Short Notice Question on the same subject and
the House is perhaps anxious to know what is happening. S8ince the maatter is
coming up, I am allowing the hon. Member to put such supplementaries as
he ran within, of course, -the limite of such supplementaries.

Shri Neogy: And I am prepared to answe- them.

Mr. Speaker: So he is putting questions on that, but the point is: when
the agreement is denied, how can the question of negotintions arise?

Shri Joachim Alva: T shall ask another question then.
Mr., Speaker: Yes.

Shrl Joachim Alva: I want to know whether Mr. Walker, the President of
the Indian Jute Mills’ Association, went over to Pakistan to conduct negotia-
~tions. ’ '
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/8hrt Neogy: M. Walker,.in his capacity as the Chairman of the Indisn
~Jute Mills’ Association, had I understand, occasion to visit Dacca to negotiate
in connection with the release of jute held up there. As to what actually
took place there, 1 am not in a position to state.

Sardar Hukam 8ingh: We¢ were told in December that about 12 lakh bales
of jute had been purchased in Pakistan and five lakh bales had been held up
ahd these, we are told, have now arrived.  What about the other hales?—are
they still there? Have they been paid for? Or had they a:rived earlier?

Shri Neogy: I am afruid my hon. friend has not followed the answer al-
ready given by me. 1 have given the figures, indicating how mnch was
claimed by us—(i) in regard to Assam jute in transit and (i) in regard to jute
purchased in Pakistan before devaluation. 1 have also indicated the figurcs
-of notual arriva’s in regard to these two categories. I have also stated that I
&I not in a position to say why the rest of the jute is still being held up and
when—if at all— it is likely to be released.

8hri Goenka: What is the position of Mr. Walker as the Jute Controller
vis=a-visg Government? ‘ -

Mr. Speaker: As the Jute Controller?

Bhri Goenka: Yes, Sir, as the Jute Controller—he is the Jute Controller.
I would like to know whether he is in the employ of Government or whether
he bolds an independent position.

8hri Neogy: He has heen entrusted with certain functions under a law that
has been passed on the subject. That does not make him a - Government
servant.  He is acting in an honorary capacity mainly for the purpose of en-
suring supplies o1 behalf of India to certsin eountries. That has nothing to
do with any negotiations with Pakistan. - He is not authorised by Govern-
ment to carry on any negotiations, either directly or indirectly on behalf of the
“Government of India, with Pakistan in regard to jute trade.

Shri B. K. Das: May | know whether Pakistan has demanded any supplies
of conl before they can reiease the jute held up by them?

Shri Neogy: The question of supply of coal has not figured of late. As a
matter of fact, the House will remmember the statement that I made on the
24th December in this conunection.  The question of release of coal is linked
up with the question of resumnption of trade generally between India and
Pakistan.  That condition has not been satisfied and we are prepared to have
any Conference with Pakistan on the subject, but so far there has been no
response from the other side. "

Dr. Deshmukh: What is the total quantity of jute that we have purchased
in. Pakistan which has vet to arrive? ’
8hri Neogy: T have given the figures already, T think.

8hri Buragohain: Is the river -oute from Calcutta to Assam opon?

Bhri Neogy: I saw certain reports that, due to the recent disturbanoces,
there was some nmount of impediment in that route functioning in the normal
way right from Assam to Calcutta. '

NATIONAL REGISTER OF SOIENTISTS

*799. Shri Kesava Rao: (u) Will the Prime Minister be pleased to state what
progress has been made regarding the compilation of a National Register of
Scientists and Technical personnel?
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(b) 1s registration at present compulsory for all persons concerned?

The Prime Minister (Shri Jawabarlal Nehru): (a) The names of over 88,000
scientific and technical personnel have been registered by the Council of
Beientific and Industrial Research. The lists are being printed and the 1sb.
volume is expected to be out shortly.

(b) No.

Shri Kesava Rao: May I know whether there is any scheme before Gov-
ernment to use the services of these scientists?

8hri Jawaharlal Nehru: Surely the lists are made so that they might be-
before all the possible public and private users and employers. So far as the
Bcientific Research Department is concerned, they supply this information to -
all and employ such of those whom they themselves can employ.

Dr. Deshmukh: May I know how many out of these lists have bheen em-
ployad by Government for scientific purposes and research work?

Shri Jawaharlal Nehru: This list is not a list of the unemployed. It is &.
list of scientific personnel employed or unemployed—most of them are em-
ployed. I cannot obviously say how many of the scientists and technicians
in Government employ are in the lists.

Shri Karmarkar: Have Government considered the question as to how far
we may be able to provide technical personnel for our participation in the
United Nations Technical Assistance Scheme?

Shri Jawaharlal Nehru: As a matter of fact, so far as the higher technical
personnel is concerned, we are in need of others and, therefore, we tried to geb:
the highest technical talent from abroad, when needed. Occasnonallv some of
our technicians go abroad—in fact. some of our ablest scientists are serving
in America, much to my sorrow. T would rather have them gerve here.

Shri 8idhva: May I know whether a large number of technicians who have
recently sent their applications to hon. the Prime Minister will be included in
this list?

Mr. 8Speaker: Let the hon. Member refer to the list himself.

Shri Rathnaswamy: May I know to what extent the services of these -
scientists have been utilised by Government to tackle the country’s scientifio
problems? | 1

Mr. Speaker: Order, order.

SorEpvLEDp CAsTE DIspLACED PrRsons

*800. Bhri Kesava R#0: (a) Will the Minister of Rehabilitation be pleased
to state what is the total number of displaced persons belonging to Scheduled
Castes who came from West Punjab?

(b) How far have they been rehabilitated ?
(¢) How many of them were given occupational training?

The Minister of Btate for Rehabilitation (Shri Mohan Lal Saksens): (a) -
About 8,50,000,

(b) (i) Nearly 8,25,000 have been allotted land in the East Punjab and-
lwar.
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(ii) About six thousand Harijans have got employment in Government and
.Municipal Health Services as skilled and unskilled Jabourers in Punjeb. The
remaining Harijans earn their livelihood by manual labour.

(iii) Although almost all the displaced Harijans have been able to find cut
one or the other casual employment, yet housing is still a problem. 1,180
Harijan families have been provided with mud-huts in the Punjab. About
200 families have been allotted houses in Rameshawari Nagar Colony, Karol
Bagh, Delhi. Separate bousing schemes ave also in the course of imple-
1entation in certain States.

(c) About 800.
Shri Kesava Rao: How many of these were allotted agricultural land?

8hri Mohan Lal Saksena: The total number of people allotted .land is
8,25,000.

Shri Kesava Rao: May I know whether it is a fact that the Scheduled
Caste displaced persons are allotted houses separately from ocaste Hindus?

Shri Mohan Lal Saksena: It is not a fact. As a matter of fact they are
being allotted in the townships that are built. But in addition to that the
Harijun Sevak Ssngh have offered to build certain cclonies and Government
have agreed to help them.

Shrimati Durgabai: May 1 know whether it is true that those who are al-
lotted lands are not given possession of those lands?

Shri Mohan Lal Saksena: It is a fact that many of them were allotted
‘lands on a tempgrary basis. But in view of the present quasi-permanent al-
lotment scheme of East Punjab, some of them who have been allotted land
on a temporary basis may not get them.

Dr. Deshmukh: May I know if the hon. Minister has any idea of the
‘Scheduled Caste people left in West Punjab and about their condition?

Shri Mohan Lal Saksena: [ could not give the exact figures. It is rough-
ly two to three lakhs.

Ch. !&nbir Singh: May I know whether Harijans will be allowed to retain
the land which has been allotted to them, or not?

Shri Mohan ILal Baksena: If they were land-owners they will be allowed
1o retain land in East Punjab. In other States they will be allowed to retain
land, if land has been allotted to them.

Shri Sonavane: Will the hon. Minister let us know about the housing con-
ditions of Harijan displaced persons at Jawahar camp in Ludhiana?

Shri Mohan Lal Bakgena: I will require notice of that question.

Shrimati Durgabal: 1s there any truth in the report that those people who
-are already in occupation of these lands are refusing to deliver possession. to
those people to whom they have been allotted, and if so, what steps are Gov-
erpment taking to see that the allottees are given possession of these lands?

Shri Mohan Lal Saksena: I am not aware of such cases; bub that may be
80 in East Punjab where those who have been sallotted land on s temporary
basis may not be delivering possession to those who have been allotted land on

# quasi-permanent baais.
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Shri 8idnva: The hon. Minister stated that two to three lakhs of Schedul-
ed Castes are left in West Pakistan. Does this include the Scheduled Castés
in Sind znd have they made any applications for being evacuated ?

Shri Mohan Lal Saksena: This number includes those in 8ind. They have
made representationg for being removed.

Shri Kesava Rao: May | know whether it is the policy of Government to
distribute these Scheduled Caste displaced persons among Caste Hindus so-
that untouchability may be removed?

Shri Mohan Lal Saksena: As u matte- of fact, where separate colonies have
been built by the Harijan Sevak Sangh, Government have decided that &
certain number of the houres should be allotted to the Caste Hindus. Similar-
Iy a certain number will be allotted to them in other colonies.

IMPORT OF SUGAR

*801. Shri Kesava Rao: (a) Will the Minister of Commerce be pleased to-
state whether a proposal is under consideration to allow the import of sugar
into India?

(b) Ii so, what is the quantity of sugar that will be imported?

The Minister of Commerce (8hri Neogy): (a) and (b). The matter is under
consideration.

. Dr. Deshmukh: In view of the fact that the people of India cannot geb
sugar except through black-market, will the hon. Minister consider the
possibility of exporting some portion of our sugar production, so that our
export trade at least may be increased? )

Mr. Speaker: Order, -order.

shrl Tyagi: Has the Tariff Board recommended the import of sugar fromy
foreign countries?

Shri Neogy: It is not a positive recommendation. They contemplate the
poscibility of some import being necessary to meet the internal demand.

Shri Sidhva: What is going to be the policy of Government in #egard to
sugar—are they going to decontrol it or will the control be contihued?

Shri Neogy: That does not arise out of this question.

8hri M. O. 8hah: In view of the fact that the Tariff Board in its teport to
Government estimates 13 lakh tons to be the home consumption per annum
for the next two or three years, and in view of the fact that indigenous pro-
ductior. is less than that. will Government now seriously consider the
question of importing sufficient quantity of sugar on State account to meet
the deficit as is being done in the case of cereals.

8Shri Neogy: All this will be considered.

ghri A. P, Jain: May I know what ir the expected defisib between the pro-
ductirm of sugar and its consumption during the next year?

Shri Neogy: Consumption has been estimated by the Tariff Board as be-
tweer: 12 and 13 lakh tons, and the estimated production is somewhere in the
-neighbourhood «of 10 lakh tons; I do not know exactly because during the firsh
period up to the end of February there has been a larger output of sugar es
compared with the output last year. We have to wait and 'see what would be
the actual output before we can give any opinion.
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8hri A, P. Jain: Is anything being done to cover this gap, or is it proposed.
to leave it at that? ‘
8hri Neogy: All this, as I said, is under consideration.

8hri B. Das: Has the price of sugar fallen in ports like Calcutta and Bom--
bay since protection was removed?

8hri Neogy: 1 am afraid I amn not in o position to give an answer to this.
Shri Ra] Bahadur: Arising out of the reply %{ivon by the hon. Minister thab

there has been u larger outpt this year, may I know what is the quantum of
that incresse?

8hri Neogy: These are the figures: Production up to February 1950 works
out at 7,27,794 tons as against 6,05,007 tons up to the same period last year.
This increase, T am told, is due to the early start in the sugar factories this
year. .
Pandit Maitra: What is the estimated production of Khandasari sugar
during the coming season?

8hri Neogy: I have ro inicrmation.

Shri Goenka: If the idea is to make up the deficit by imports, may I
know whether enquirizs have been made to flnd out whether sugar is avail-
able from sterling area countries?

8hri Neogy: Enquiries are actually being made.
¥z Wfrer o #4778 A w9 & Fr §o Sl i @ R
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Seth Govind Das: Is it not a fact that some factories have closed down,and
if not then how many are working? Was the number same last year?

8hri Neogy: I am afraid I am not in a position to give this information.

AGRIGULTURAL LiaBoUR EnqQuiry CoMMITTEE
*802. Shri 8. O. Samanta: Will the Minister of Labour be pleased to state:

(1) when the All Tndia Agricultural Labour Enquiry Committee was formed; -
(b) the names of members of the committee; and

(¢) what are the terms of reference?

The Minister of Labour (8hri Jagjivan Ram): () No Committee has been
eonstituted for the purpose, but the Government of India in the Miniatry of
Labour, have in collaboration with the State Governments, undertaken an en-
quiry into the conditions of agricultural lahour to ascertain the level of earnings,
cost and standard of living and opportunities for employment of agricultural
workers in tho country and to consider what protective and ameliorative mea-
sures, including the fixation of minimum wages under the Minimum Wages -
Act, 1948, should be undertaken to improve their conditions.

(b) and (cj Do not arise.
8hri 8. N. Das: Which of the States have taken up the work?
Shri Jagjivan Ram: All the States.
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Shri 8. N. Das: Is any interim report being asked for?
8hri Jagjivan Ram: We are receiving interim reports also.

ALLOTMENT OF LANDS To DisPLACED PERSONS

*803. Sardar Hukam Singh: Will the Minister of Rehabilitation be pleased
to state:

(3) whether the policy of allotment of lands to displaced persons from
‘West Pakistan is uniform so far as the Centre and the States are concerned;

(b) whether any evacuee lands are in the possession of persons other than
the displaced persons; and

(c) if so, what is the area of such lands under (i) the Centre and (ii) the
States ? '

The Minister of State for Rehabilitation (8hri Mohan Lal Saksens): (a&
Uniform policy is being followed in all the States excepting the Punjab an
P.E.P.S.U.

(b) Evacuee lands are as a rule given to displaced persons, but there may
be cases whers land mey have been tempornrily allotted to others. ’

(c¢) There is no sueh lands directly under the Centre, information is being
collected from the States.

Sardar Hukam 8ingh: Has any cut been applied by the Centre so far as the
allotment of land to displaced persons is concerned?

Shri Mohan Lal Saksena: So iar as the (entre i8 concerned, there is no
question of cut. We give only such land as can be cultivated.

Sardar Hukam 8ingh: Irrespective of whether they held land on the other
side?

Shri Mohan Lal Saksena: We give land only to those who owned land on
the other side.

Sardar B. 8. Man: May I know whether evacuee lands in Alwar and other
States are still lying unallotted?

8hri Mohan Lal Saksena: No.

Babu Ramnarayan 8ingh: What is the underlying idea of making allotments
of lands on a temporary basis? .

8hri Mohan Lal Saksena: First, aus the displaced persons came and land
was available, they were allotted land irrespective of whether they owned land
on the other side. Now enquiries have been made and records have been
exchanged and so in the Punjab land is being allotted on a quasi-permanent
basis to all those who owned land on the other side.

Oh. Ranbir 8ingh: May I know whether non-Muslim tenants who deve-
loped the lands of Muslims are being ejected?

Shri Mohan Lal Saksena: No.
Babu Ramnarayan Singh: Is it the ides that land temporarily settled upon
. may be teken from some of the displaced persons afterwards?

Shri Mohan Lal Saksena: Yes. The scheme in the Punjab is to give land
culy to thcsz who owned land on the other side and if there are any persons—
I think there is a large number of them—who did not own land on the other
side, their land will be taken away from them.

8hri A, P. Jain: What will be the position of those who did not own land

but who occupied land either as occupancy tenante or otherwise in Pakistam
.and who have come here?
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Shri Mohan YLal Saksena: They will be allotted land in the same capaoity
as they were occupying there.

Pandit Thakur Das Bhargeva: May 1 know whether there is any proposal to
give land to such Harijans from whom lands will be taken in East Punjsb on
the ground of their being no landowners or tenants in West Punjab?

Shri Mohan Lal Saksena: So far as I am aware, there is no such proposal
before ths East Punjab Government.

Pandit Thakur Das Bhargava: Before the Centre?

Shri Mohan Lal Saksena: The Centre is handling only those persons who
came from Sind, N.W.F.P. and Baluchistan and not with those who came from
West Punjab.

Sardar B. 8. Man: What steps are Government taking, so far as the
Centrally Administered Aress are concerned, e.g., Delhi, for the permanent
allotment of land ‘to the tillers of the soil?

Shri Mohan Lal Saksena: So far as Delhi is concerned, we have made allot-
ments of lands to presons on a quasi-permanent basis and we have no idea of
disturbing them.

Shri Gautam: What is the position of those non-Muslim tenants who were
tilling the soil before the partition? Have those lands been allotted to
Punjabi refugees?

Shri Mohan La] Saksend: If there were any persons who were attached as
tenants to Muslim landlords who have left, they will continue to occupy thal
land and they will not be disturbed.

ALLOTMENT OF EVACUEE GARDENS

*804. Sardar Hukam Singh: (a) Will the Minister of Rehabilitation be
pleased to rtate the considerations that have guided the Government of India
in the allotment of gurdens left by Muslim evacuees in the Centrally Adminis-
tered Areas?

(b) What is the number of evacuee gardens allotted to local persons (nob
displaced) in these areag?

The Minister of State for Rehabilitation (8hri Mohan Lal Salwens): (a)
‘The policy of the Government of India regarding allotment of gardens is out-
lined in the Press Note, issued on the 16th March, 1948, a copy of which is
laid on the Table of the House. [See Appendiz V, annewure No. 2.7 It has
also been further decided that such of the allottees as have received allotmen®
of evacuee property elsewhere or are entitled to receive allotment in Punjab
and P.E.P.S.U. shall not be entitled to renewal of the allotment.

(b) Nil. .
Sardar Hukam Singh: After. the expiry of three years for which these
gerdens ere auctioned, to whom are these gardens to be allotted?

Shri Mohan Lal Saksena: They will be allotted to those who have ocome
from 8ind the N.W.F.P. and Bahawalpur and who are not entitled to allot-
meat of land ir Punjeb and P.E.P.8.U.

Pandit Maitra: What is the purpose for which these gardens are allotbed?,
8bri Mohan Lal S8aksena: They have beeu allotted as gardens.
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Pandit Maitra: Are they for raising crops or are they for raising flowers,
fruits, eto.?

Shri Mohan Lal Saksen&: As a matter of fact, they are being used for gardens
purposes to grow fruit trees, etc. Some of them salso growing vegetables.

TREATIES OF FRIENDSHIP AND PEACE

*805. Shri Kamath: Will the Prime Minister be pleaged to state:

(a) the names of countries with which India has concluded treaties of’
friendship and peace;

(b) the names of countries with which India proposes to conclude suchs
treaties in the near future;

(¢) whether India proposes to enter into mutual non-aggression pacts with-
any cotntries; and

(d) if 85, with which and when?

The Prime Minister (Shri Jawaharlal Nehru): (a) and (b). The Govern-
ment of India have entered into Treaties of Friendship with Afghanistan and’
Switzerland. Negotiations sre also in progress for Treaties with the Phili-
pines, Iran, Nepal. Yemen. Czechoslovakia, U.8.A., and Thailand (Siam).

(¢) and (d). In view of the fact that all independent ' countries are mem-
bers of the United Nations, the Government of India do not consider it neces-

sary to enter into mutual non-aggression pacts with separate countries.

Shri Kamath: Does India propose to conclude or initiate any moves for the
conclusion of friendship treaties with Soviet Russia. and also Peking ‘China’
to which we have lately accorded recognition?

Shri Jawaharlal Nehru: Tndia would welcome some kind of treaty «f friend-
ghip with eithe: of those countries.

Shri Kamath: With a view to promoting world peace. does India propose
to take any steps in the United Nations under Articles 34 and 85, of the Charter

of the United Nations, in order to outlaw the hydrogen bomb which is en-
dangering world peace today?

Mr. Speaker: I am afraid it does not arise out of this question. Tt goes
beyond its scope.

Shri Kamath: What is the position today in regard to the move made by us
about the non-aggression or no-wer pact with Pakistan?

Shri Jawaharlal Nehru: T think that question was answered recently.
Nothing has happened in this matter since day before yesterday.

Shri Frank Anthony: Is the Government considering any treaty with Tibet?

L]
Shri Jawaharlal Nehru: No, 8ir. We have got certain arrangements.
far as T can remember, they are not at present heing modified.

Shri Kamath: Is it a fact that, when the Prime Minister was in the United

SBtates of America, it was suggested in certain United Nations circles that he-
~might mediate between the two not-too-friendly blocs?

So-

Mr. Speaker: The question is not really relevant and does not arise.
8hri Kamath: The whole question is about world peace, Sir.
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Shri Brajeshwar Prassd: Is s Regional Pact incompatible with the United
Nations Charter? ‘

Mr. Bpeaker: He is asking for opinion.
8hri Jawaharlal Nehru: It depends on the nature of the Pact.

List oF ScEHEDULED CASTES

~ *808. Prof. Yashwant Rai: Will the Minister of Law be pleased to refer
%o Article 841 of the Constitution and state:

a) whether it is a fact that many custes are anxious to know their iuclusion
in the list of the Bcheduled Castes; and

(b) if 8o, what steps have been taken by Government in this direction and
when the list of the Castes included in the Scheduled Castes will be announced?

The Minister of Law (Dr. Ambedkar): (a) and (b). As required under
article 341 of the Constitution, the Governors and Rajpramukhs of States have
been consulted with regard to the castes, races or tribes ete. which are to be
specified as Scheduled Castes for the purposes of the Constitution and their
views and suggestions are at present being examined. This examination is
expected to be completed soon, and the-eafter the Notification specifying the
Scheduled Castes will be issued.

Prof. Yashwant Rai: May 1 know, Sir, how long will the Government take
to anvounce the list?

Dr. Ambedkar: I have said ‘soon’. 1 am sure it will not take very long.
shri Rathnaswamy: May I know the basis on which the Government comes
to a decision in regard to the inclusion of castes?

Dr. Ambedkar: The question is not clear. We have got the Schedules
under the Government of India Act, 1935. Tn addition to that, we have ad-
dressed queries to p:ovincial Governments as to their opinion regarding the in-
clusion of certain other castes. After their opinions are received, the Tists will
be finalised.

Dr. M. M, Das: May I know whether in the coming census the Scheduled
Castos will be marked as Scheduled Castes?

Dr. Ambedkar: I suppose so.

Sardar B. S. Man: 1 want to know whether the lists proposed to be compil-
ed will be uniformly applicable to all the States in the count'y or whether they
will differ from State to State?

Dr. Ambedkar: I cannot be. It is always a provincial list.

Shri Buragohain: May T know whether the list of Scheduled Tribes is also
und2r examination?
Dr. Ambedkar: Oh, yes.

Shri Tyagi: Is it the intention of Government to exelude from the list castes:
that have progressed to the level of the so-cnlled Caste Hindus?

Dr. Ambedkar: The Scheduled Castes have been always untouchables.
Nothinz less.
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Shri Tyagi: Is it the intention of Government to revise the lists so a5 to
exclude those castes thab do not have the disability of untouchability after the
progresa they have made?

Dr. Ambedkar: The procedure for revising the Schedules is provided in the
Constitution. It can be done by parliamentary legislation. ’

Shri Naik: May 1 know whether any steps have been taken by the Govern-
ment to implement article 340 of the Constibution?

Dr. Ambedkar: The appointment of a Commission is & separate matter.
Thab i3 also under consideration.

Shrimati Durgabal: Since untouchability has been banned by the Constitu-
tion, car. it still formn the bagis of exclusion or inclusion?

Sari Barman: Is it contemplated to publish a provisional list before the
final list is published?

_ Dr. Ambedkar: It is not contemplated, because the power is given to the
President to issue the list.

CORTROL ON PAPyR

*807, Shri V. K. Reddl: (s) Will the Minister of Industry and Suvply be

pleased to state whether it is a fact that control on paper other than newspring
still exists? .

(b) 1f so. what is the reason?
(¢) What are the stocks at present held in India?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (s) Yes.

(b) The supplies are still short of requirements, But the position has im-
prove! to a certain extent, and the question whether some of the controls can
not be withdrawn or relaxed is now under examination.

(¢) The information is not readily available. The stocks are reported to
local authorities and not to the Government of India. It has not been possi- °
ble within the time available to obtain the figures from the State Govern-
ment ;. -

Shrl V. K. Redd: Is it proposed to obtein the information? .
Dr. 8. P. Mookerjeo: No, Sir.
Shri Goenka: In view of the fact that the supply of newsprint is shorl of

our requirements, will Government consider the question of imposing control
on newsprint?

Dr. 8. P, Mookerjes: Although this question does not refer to newsprint, T
may say that 1 have received certain proposals asking the Governmend to re-
impose contro} on newsprinb. That is now under consideration.

Shri Joachim Alva: May I know what quantity of art paper and white paper
the Government of India consumes?

Dr. 8. P, Mookerjee: I have not got the information.

% /
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Mica LaBOUR CONCILIATION AWABD

*808, Shri Jnani Ram: Will the Minister of Labour be pleased to state:
(8) the date of giving the Mica Labour Conciliation Award;

(b) the period for which the award was to remain in force;

{c) whether the period has expired;

(d) if so, the reasons for not giving a fresh award; and

(e) the time by which a fresh award will be given?

The Minister of Labour &Bhrl Jagjivan Ram): (a) The hon. Member pre-
sumably refers to the Award of the Central Industrial Tribunal, Dhanbad.
That Award was published on the 10th July, 1948.
(b) The award was euforced for a period of one year from the 1st J uly, 1848.
{c) Yes.

(d) and (e). The parties have themselves entered into an agreement to keep
the award in force for a further period of two years.

Shrl Jnan] Ram: What is the wage rate?

Shri Jagjivan Ram: I will refer the hon. Member to the award cf thse
Tribunal.

Dhowras CONsTRUOTED FOR COLLIEBRY LABOURERS
*809. Shri Jnani Ram: (a) Will the Minister of Industry and Supply be
pleased to state: - ‘

(a) the number of labourers at Bhurkunda, Argada and Kargali collieries;

(b) tha number of Dhowras constructed by Government for them;
(o) the number of Dhowras proposed to be constructed;
(d) ths number of temporary sheds constructed by the labourers; and

(e) the reasons for not constructing adequate number of Dhowras?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) to (d). A
statement containing the information required js placed on the Table of ths
House

(e) Mainly due to shortage of building materials. Dhowraa

could no$
be built quickly enough to meet the increase in labour strength.
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STATEMENT

i Names of the Callieries,

Questions, Bhurkun- | Argads. | Kurgali | Kergali Group
da, only. of Collieries.
() Number of Labourers. 2,150 889 7,933 17,124%
(b) Number of Dhowras 1,074 722 8,160 9,104*
construoted ‘by the
Government.
{0) Number of Dhowras Ndl. Nil. 100 200*
to be oonstructed.
(d) Number of temporary Nil, Nil 138 1,187+
sheds constrnotop:rby .
the labourers,

* Inocludes the figures of * Kargali only * also. -

Bhri Jnani Ram: Is it a fact that to check inﬂatioﬁ the counstruction of new
Dhowras has been stopped

Dr. 8. P. Mookerjee: No, Sir.

WRITTEN ANSWERS TO QUESTIONS
LaBour DispuTes IN MINES

*810. Shri Jnani Ram: Will the Minister of Labour be pleased to state:

(a) the number of labour disputes in mines at Hazaribagh, Dhanbad and
Asanso] since 1947;

(b) the number decided by the Tribunal ;

(c) the number compromised at the instance of the Tribunal and the
Labour Commissioner; and

(d) the number of disputes pending?

The Minister of Labour (8hri Jagiilvan Ram): (s} The number of
industrial disputes in which officers of the Central Industrial Relations Machi-
pery intervened since 16th September, 1947, is (i) 748 in Bihar; and (ii) 287 in
West Bengal (Asansol).

Separate figures for Hazaribagh and Dhanbad are not available. '
(b) Nine.

(c) 966—all by the labour relations machinery.

d) Bight.



BoNUS To LABOURERS OoF CHIRIMIRI AND JHAGRAKEAND CoaL FIgLDS

%811, Shri Zangre: Will the Minister of Labour be pleased to state as to
what is the total amount of bonus that is pending to be paid to the labourers
of Chirimiri and Jhagrakhand coal fields?

The Minister of Labour (8hri Jagjivan Ram): According to the Coal Mines
Bonus Scheme which has recently been extended to Korea (now merged
in Madhya Pradesh) the employees of Chirimiri and Jhagrakhand collieries
-are entitled to a quarterly bonus at the rate of one-third of their basic earnings
from the 1st Jenuary, 1950. The bonus for the first quarter is payable in the
month of May, 1950.

Prior to the upplication of the Scheme to Xorea, the employees were
-entitled to bonus under the Kores State Award, the implementation of which
was the responsibility of the Xorea Government. From the information
.available it appears that bonus was generally paid in terms of the award.

TRADE WITH WESTERN GERMANY

*812. Shri R. Velayudhan: (a) Will the Minister of Commerce be pleased
10 state whether the Government of India have entered into any trade
agreement with Western Germany and if so, when?
) What were the main exports to Western Germany from India in the
year 1949 and what was the quantity of each article exported?

The Minister of Oommerce (Shri Neogy): (a) A trade agreement with
U.8./UK. Zones of Germany was entered into on the 28th July, 1948, for
the period 1st July, 1948 to 30th June, 1949. A fresh Agreement was signed on
28rd- June, 1949, for the period 1st July, 1949, to 80th June, 1950. This
Agreement is between India and the U.8./U.K./French Zones of Germany.

(b) A statement showing exports of principal commodities to Western
«Germany during January to December, 1949, is placed on the Table of the

‘House.

!
STATEMENT

Quantity of principal commodities exported to Westers Garmany during the year
January—December, 1949.

Nams of Commodily Quantity
Jute mnufasture 409 tons
Jute raw 27,210 tons
Cotton raw 2,843 tons
Tobacco 10,156,000 1bs,
Tea 28,468,000 1bs,
Groundnut seed 1,717 tons
Niger seed 68 tons
Groundnut oil 197 tons
Linseed oil 114 tons
Castor oil 108 tons
Mioa 6,605 owts.
Manganese ore 18,102 tons
Lac 17,684 cwts.
Hidos and skins 760 tons.
Pepper 303 tons.




INDO-PARISTAN AGREEMENTS

*818. Bhr{ Deshbandhu Gupta: (a) Will the Prime Minister be plensed. to
lay on the Table of the House a complete list of the agreements entered into
by the Government of Tndia with Pakistan (Yovernment, from time to time,
since the formation of Pakistan and which have been broken by Pakistan?

(b) What is the number of protests made by the Government of India
which have been disregarded by Pakistan?

The Minister of Transport and Rallways (Shri Gopalaswami): (a) A state-
ment showing the Agreements reached between India and Pakistan since the
partition and up to February 1949 was placed on the Tsble of the House in
answer to Q. No. 205 of the hon. Seth Govind Dass on 8th Febrvary 1949. A
list of the eight agreements entered into since, specifying against each whether
it has been violated by Pakistan or not, is placed on the Table of the House.

(b) The Government of India have protested to the Government of
Pakistan whenever breaches of the agreements occurred on the part of the
latter. In some cases satisfactory replies have been received-and sction to
comply with the terms of the agreements promised. In other cases counter-
allegations have been made by the Government of Pakistan agsinst India.
In view of tlie large volume of correspondence on the subject I regret that it is
not possible to state precisely the number of protests which the Government of
India made to the Government of Pakistan and the number of cagzes in which
satisfactory replies have been received.

List of Agreements with Pakistan

(1) Agreemont reached at New Delhy (1) No.
in April 1849 on economio, finan-
cial, Railway, Relief and Re-.
- habilitation matters etc.
(2) Agreement reached at Lahore 1n (2) No.
April 1949, on banking,

(3) Commoditias Agreement of June, (8) Yes. Devaluation has also
1948, affected its implemsntation.
{4) Agreement reached in July 1949, (4) No, Payments for afte .
on food supplies, plied to Pikisten under
agreemont are however out.
standing,
(5) Agreement reached in July 1940, (8) Yes,
on rebates of central excise, -
(8) Agreement reached on the 18th {6) Yes.
August, 1049, regarding hand-
loom cloth,
(7) Agreament supplementary to the {7) No.

Payments Agreement between
the Governments of Indis and
l'l;zl;istnn, on ]0th BSeptember,

(8

Agreement reached on the 6th
November, 1949, regarding the
booking of treflo jnterchanged

between India and Pakistan,

(8) Owing to the diffioulties caus~
ed in the wake of devaluation,
the agreement is not being
implemented now by both
the countries,



Import oF Ermormioar Goops

-»814. Bhri Banjivayya: Will the Minister of Indusiry and Supply be pleas--
ed to state the total value of the imported electrical goods during the years

1048-49 and 1949-50?
The Minister of Industry and Supply (Dr. 8. P. Mookerjes):

1949- 56
{Upto 31st Decemmber, 1848).
About Rs. 24 crores,

1948-49

About Rs. 28 crores.

ALUMINTUM

*815. Shrl Sanjtvayya: (s) Will the Minister of Industry and Bupply be
pleased to state the quantity of aluminium in tons produced in Indis during
the years 1948-49 and 1949-50? ‘

(b) What is the quantity imported during those years?
(c) When will Indis become self-sufficient in this commodity ?

The Minister of Industry and Supply (Dr. S. P. Mookerjee):

(a) 1048-49 1940-50 (upto 81st January, 19850)
3563 tons 2984 tons

(b) 1948-49 1949-80 (upto $1st Decembor, 1949)
9450 tons 6280 tons

(c) It is difficult to give a definite reply at present. Sclf-sufficiency can be
attained only when adequate ingot producing capacity is installed.

LEATEER TANNING TECHNICAL SCHOOLS

*818. Dr. M. V. Gangadhara 8iva: (a) Will the Minister of XLabour be
pleased to state how many leather tanning technical schools have been opened

gince January 1948 to 1950 up to date?
(b) How many persons have been trained in these Schools?
(c) Are any of these trained personnel unemployed?

(d) If so, what are the reasons for their unemployment?

The Minister of Labour (Shri Jagjivan Ram): (n) No leather tanning
technical school was opened by the Ministry of Labour during January 1948
ko January 1950. There are, however, two training centres at Jullunder undar
the Ministry of Labour (Directorate General of Resettlement and Emwmploy-

ment) where training in tanning and dyeing of leather is imparted.
(b) 82 persons have. so far, been trained in tanning and dyeing of leather.

(c) and (d). Information is not available.
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SuppLy OF CoaL 70 NorTH BrEar

*817. Shri K. P. 8inha: (a) Will the Minister of Industry and Supply be
pleased to state whether Government are aware that since the last gix or seven
years practically no coal for brick burning has been supplied to the public of
North Bihar due to shortage of wagons and difficulty in route via Mokama Ghat
Railway Station (E.I.R.)?

(b) If so, have Government any plan to make arrangements for the same?

(c) Is it & fact that the Railway Administration (E. 1. R.) has stopped the
transport of coal to North Bihar for the use of the public by long distance
routes also?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) and (b).
Rail ocapacity vie Mokameh Ghat being limited, supplies of coal for brick
burning, which has low priority have been extremely poor. During 1949,
however, nearly 12,000 tons were allotted for brick industry via Mokamehghat.

(c) Yes, Bir. The matter has already been taken up with the Railway
Administration concerned.

IMpoRT OF MoOTOR VRHIOLES

*818. Pandit M. B. Bhargava: Will the Minister of Commerca be pleased
to state:

(a) the total number and value of motor cars, huses, trucks and motor-
eyocles imported into India during the year 1949 separately from the hard and
soft currency countries; and

(b) the number of motor cars, buses. trucks and motor-cycles imported into
India on Government’s account?

The Minister of Commerce (Shri Neogy): (a) and (b). The information
is being collected and will be placed on the Table of the House.

Yar~ (CorroN, SiLx AxND WooL)

*819, Shri 8. 0. Samanta: (a) Will the Minister of Industry gnd Bupply be
pleased t» state what are the quantities of highest counts of yarn manufactured
in India from cotton, silk and wool?

(b) What is the difference in price between the highest count of yarm
produced in India and the yarn of the same quality imported from abroad?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) and (b). The
highest count of cotton varn produced in India is ysrn of the 1008 count. The
average monthly production is about 623 bales. The price of Indian yarn of
this count is about Re. 56 annas 11 per ten pounds, and price of imported yarn
is about Rs. 95/-.

Information about silk and wool is not readily available.

BELEOTION BOARDS AND COMMITTERS ASSOCIATED WITH EXTERNAL AFFATRS MINISTRY

*820. Lala Raj Kanwar: () Will the Prime Minister ve pleased to state the
composition, personnel and functions of the various Selection Boards, Recruit-
ment Boards and Cominittees sssociated with the Ministry of Externsl Affairs
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which make recommendations for recruitment and promotion in the Indian
Foréign Service, the Central Secretariat Service and other similar services for
‘higher appointments in the Ministry?

(b) Are these Doards and Committees permanent, semi-permanent or tem-
porary hodies?

The Deputy Minister ot External Affairs (Dr. Keskar): (a) The Union Public
Bervice Commission is consulted on all cases of recruitment, promotion,
diseiplinary action, ete. in which consultation with that body .is necessary
under the rezulutions.  Tor the purpose of regulating promotions, leave and
transfer ete. in the Indian Foreign Service and other services under the control
-of the Ministry. & Foreign Service Board. an Fstablishment Bosrd and a
8enior Departmental Promotions Committee have been constituted. A state-
ment showing their comnposition, functions and personnel is laid on the Table
-of the House. [See Appendiz V, Annexure No. 8.

b {b) Both the Boards and the Committee are constituted on a permanent
+basis.

CapiNeT Fcoxomic COMMITTEE

*821, Lala Raj Kanwgr: (a) Will the Prime Minister be pleased to state the
?omposition of the Econoniic Committee of the Cabinet and its precise
‘furctions ?

. {(b) What schemes have been considered by this Committes since its forma-
“tion and with what results? '

" The Prime Minister (S8hri Jawsharlal Nehru): (s) The Composition of the

Eoonomic Committee of the Cabinet is:—
The hon. Minister of Finance (Chairman),
The hon. Minister of Labour,
The hon. Minister of Commerce,
The hon Minister of Industry and Supply,
The hon. Minister of Transport,
Th: hon Minister of Food and Agriculture.
The hon. Minister of Law. |

The precise functions of the Committee are to direct and co-ordinate all
Government activities in the economic field which relate mainly to production,
supply, distribution of eseential commodities and regulations of the national

economy.
(b) The Committeec have considered from time to time the measures adopt-

ed and the proposals formulated hy Ministries having & bearing on the economy
of the country. It is not in the public interest to divulge information reluting

to the proceedings of the Committee.

MANUFACTURE OF SLATES

»822, Shri Ranga Reddi: Will the Minister of Industry and Supply be
pleased to state:

(8) the total number of elates (writing) that are being annually manufactur-
ed in the country and the various places of manufacture;



eo.(b‘;_)l&wheitther the total production is suffisient to meet the requirements of the-
un K : :

(o) whether there are any imports and if so, from which countries; and -
(d) whether any protection is being given to this industry?

The Minister of Industry and Bupply (Dr. S. P. Mookeries): (ay About
24,700,000. Main production’ centres. are: Azamgarh (U.P.), Delhi,
Amritear. Kurd (Punjab), Bangalore, Bowringpet (Mysore), Markapur,
Tumkur (Madras), Kund (PEPSU) and Kaladgi (Bijapur).

(b) Yes, Sir.

N (c) Very small, if any. Import statistics are not available.
(d) No. Sir.

Lrcenors por IMPORT 0F NEWSPRINT

*823. Shri Deogirikar: Will the Minister of Oommerce be plessed to state:

(8) how long it normally takes to grant licences to newspapers for the im-
port of newsprint;

{b) whether there is any procedure for fixing the quota before the licevce is
_grented; and

(e) how many applications for import licences are pending?

The Minister of Commerce (Shri Neogy): (a) The time taken to grant a
Licence depends upou the nature of each case. If the application is complete -
in all respects, i.e., the requisite treasury receipt is produced, Income-tax
Registration or Exemption No. is furnished and proof of the rate of consump-
tion: of newsprint is also available, licences are issued within a week from the

dat2 of receipt of the application. In most cases, licences are granted within
three or four days, if all particulars are in order.

(b) Yes, Sir. Out of the total ceiling, a ocertain portion is earmarked for
grant of licences to the actual users, such as newspapers, etc., and the balance
to the esiablished importers. Licences to phe actual users are grgnted on the
basiz of their six monthly consumption. As regards the established importers,
_the highest value of imports in any complete financial year of the basic period
is ascertained and the ratio between the available ceiling and half the value
of the highest imports in the basic period is worked out to calculate the quota

- and licences are. issued at the rate of the quota percentage, so determined, on

the basis of past imports of each applicant in any complete financial year of the
basic period 1987-88 to 1948-49.

(9) There are no aﬁplications from newspspers pending ab present.
Lasoor Uwnions v GIRIDTH COLLIERIES

*824. Babu Ramnarayan Singh: Will the Minister of Labour be pleased to
state:

() how many registered Labour Unions are working in the Government
colligries. ot @iridih m the district of Hazaribagh; and
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(b) whether any union is bscked by the Communists and Socialists?

The Minister oi Labour (Shri Jagjivan Ram): (a) There are three regis-
tered trade unions namely: (i) Hazaribagh District Coal Mazdoor Union, (:3
Cozl Workers’ Unpion, and (i) the Indian Government Railway Coal
Department Employees’ Association.

(b) Nos. (i) and (iii) ave sffilisted to the Indien Netional Trade Union
Congress and Ne. (ii) is reported to have decided to seek affiliation to it.

EMPLOYEES’ ASSOOIATION IN GIRIDIH COLLIERIES

*825. Babn Ramnarayan Singh: (a) Will the Minister of Labour be pleased
to state whether there is any Employees’ Association or Union (other than
Labour TJnions) in the Government collieries at Giridih?

(b) Whether there has been any wholesale sirike in the said Government

collicries at Giridih since January 1947 and if so, for what demands and with
what results?

The Minister of Labour (Shri Jagjivan Bam): (a) Yes, viz., Indian Govern-
ment Railway Coal Department Employees’ Association, Giridih.

(b) There has been no wholesale strilke in these collieries since January,
1947. There were partinl strikes in different pits on the ground of non-
implementation of the Pav Commission’s recommendations in respect of
workshop staff. Reasonable demands were met.

ExPENDITURE ON GIRIDIH COLLIERIES
*826. Babu Ramnarayan Singh: Will the Minister of Industry and
Supply be-pleased to state: ‘
(a) the total annual produce of coal of all kinds in the Government collirries
at Giridih in the district of Hazaribagh for the last three yesrs i.e., in the years
1047, 1945 and 1949; ’

(b) the total annual expenditure during the above years on the maintenance
of these collieries; |

(¢) the total amount paid tc the labourers as wages aud allowances of all
kinds in 1947, 1948 and 1949; and

(d) the system of making payments to the labourers and whether any bonus
and dearness allowances are paid to the labourers? - X

The Minister of Industry aud Supply (Dr. 8. P. Mookeree): (a) to (d). A

statement giving the required information is laid on the Table of the House
[See Appendiz V, annexure No. 4.] .

OORBUGATED IRON SHEETS

*827. SBhri M. Hasarika: Will the Minister of Industry and Supply
plassed to stabe: be

(a) the gquantity of corruga.tea iron sheets manufactured in Indis i
104849 and 1949-50; 8 in the years

o (.b)n v;&eu:h;; any quantity of corrugated iron sheets is imported from any
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(¢) the quantity allotted to each State in each of the above years; and

(d) the quantity that is allotted to industrial concerns und the quantity
allotted for the use of the geners] public? '

The Minister of Indusiry and Supply (Dr. 8. P, I.ooker]ae). (a) 64,188
tons in 1948 and 84,428 tons in 1949.

(b) No, Bir, except for a small quantity ot 43 tons imported in 1849

(e) and (d). A statement is laid on the Table of the House. [See.
Appendiz V, annexure No. 5.]

‘RAp10 MANUFACTURING COMPANIES

*828. Shri Rathnaswamy: (a) Will the Minister of Industry and Supply
be pleased to state how many companies ure engsged in the manufacture of’
-radio sets in India?

b) How many have been sturted in Madrag so far?

(¢) Has any company in Madras asked for subsidy from the Cenire to start
manufacture of radios?

‘The Minister of Industry and Supply (Dr. 8. P. Mookerjes): (a) Twelve
organised manufacturers.

(b) Two.
{c¢) No.

CONCENTRATION OF PAKISTAN FORCES ON BIHAR BORDER

*829. Shrl Syamnandan Suhaya: («) Will the Prime Ministar be plessed to-
stato if his attention hsas been drawn to the statement muda by the C(hief
Minister of the State of Iiihnr in the State Legislative Assembly in reply to a
short notice question that the Armed Forces of Pakistan are being concentrated
on the borders of the district of Purnen in the State of Bihar? _ .

(b) 1f so. have Government anv  information about the concentrsion cof
Pakistan Armed Yorces on the Borders of Bihar?

(c) If so. what action do Government propose to take n the metger?

The Prime Minister (8hri Jawaharla] Nehru): (a) to (c). Yes. The
Chief Minister of Bihar referred to r press report. Government attach no.
particular importance to this report. But neoessary steps are always takep
to protect the frontiers of India.

CrEATION OF LAroUR PooL

*830, Shri Satish Chandra: (s) Will the Minister of Labour be pleased to
state whether it is a fact that Government have created a Labour Pool, register-
ing the names of persons rctrenched from Government service in order to give
them priority in the matter of employment A and when vweancies to which
thev could be posted occur agein?

(b) Is there any snecial section for doing this work in the Fmploymmb Ex-
changes? R St
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- The Minister of Labour (Shri Jagjivan Ram): (a) No separate labour pool
consisting of retrenched Government employees has been created. All re-
trenched Union and State Government , employees who seek employment
uesistance are, however, registered as a separate category by the Employment
Exchanges. Retrenched Union Government employees are given second
priority in submission to Union Government vecancies. The Union Govern-
ment accord priority to their retrenched employees when filling vacancies thab
arigs.

(b) No, us this is not considered necessary.

WORKERS IN KoLArR Gorp FIRLDS

*831. Shri Channiah: (a) Will the Minister of Labour be pleased to state
the total number of workers in the Kolar Gold Fields?

~ (b) What is the minimum wage paid to each worker in the above mines?

94(c) How many strikes took place in the mineg during the years 1948-49 and
1949-50?

(d) What is the arrangement made for their housing?

(e) Do these workers get any pension or grant after retirement?

The Minister of Labour (Shri Jagjivan Ram): The information is being
collected and will he laid on the Table of the House in due course.

MANUFAOTURE OF NEWSPRINT ¥ROM BAGASSE

91. Prof. Ranga: Will the Minister of Industry and Supply be pleased
to state:

(a) whether Indin’s representative was present at the demonstration made

on the 28th January, 1850 at Holyoke, Massachusetts, U.S.A. for the manu-
facture of newsprint from bagasse-waste of sugar cane;

(b) whether the attention of Government has been drawn to a report in the
New York Times dated the 80th January, 1950, International Edition, page 9,
on this matter; and

(¢) what steps Government proposes to take in order:to establish paper and
pulp mills in our country in co-operation with the Chemical Paper Manu-
facturing Company of Holyoke?

The Minister of Industry and Supply (Dr. 5. P. Mookerjee): (a) I have no
information. -
(b) Government have seen the report.

(e) Government have received no such proposal. Government are however
trying to obtain technical information relating to the manufacture of news-
print from bagasse.

GAZETTED AND NON-GAZETTED STATF IN MINISTRY OF INDUSTRY AND SUPPLY
92. Prof. Yashwant Rai: Will the Minister of Industry and Supply be
pleased to state:

(8) the number of scheduled caste members in each grade in the Ministry
of Industry and Supply;

(b) whether the number is not as reserved for scheduled .castes; and

(c) what special steps Government propose to take to fill in the reserved
quota under the spirit of Article No, 835 of the New Constitution?
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‘The Minister of Industry and Supply (Dr. 8. P. Mookerjes): The required
information is given below : . ~

(2) Gazetted offioer, One.
Superintendent Nil.
Assistanta. Beven,
Stenographers. Nil.
Clerks. 1438.

(b) No.

(c) Efforts are made to recruit suitable Scheduled Caste candidates throuvgh
the Scheduled Caste Associations in the States.

Parp-uP CAPITAL OF JOINT-S8TOCK COMPANTES

98. Shri Biyani: Will the Minister of Commerce be pleased to lay on the
Table of the House a statement showing:

(a) the total paid-up capital of joint-stock companies of the following
principal classes of joint-stock enterprises in August 1947 and at the end of
1048 and 1949 in the Iudian Union (i) Banking, loans and insurance com-
panies, (ii) Transit and Transport, (iii) Trading and manufacturing, (iv) Mills
and Presses, (v) Tea and other plunting companies. (vi) Mining and quarrying,
(vii) Estate, land and building, (viii) Breweries and distilleries, (ix) Sugar
manufacture, (x) Hotels, Theatres, etc., and (xi) Other cowmpanies;

{(b) the total paid-up capital of private companies in August 1947 and at
the end of 19048 and 1949 in the above principal classes of business; and

(e) how much of the increase in the paid-up capital during the period from
August 1947 to the end of 1949 is due to the issue of bonus shares or capitali-
sation of reserves by companies and how much is due to new floatations?

The Minister of Oommerco (S8hri Neogy): (a) and (b). Figures are not
readily available to show the position as at the end of Auguét and December
gince the returns furnished by the Registrars of companies show the position
ab the end of financial years. Figures for the financial years ending in March
1847 and March 1048 are being tabulated and will be placed on the Table of
the House as soon as thie has been done. TFigures upto the end of March
1949 will 1ot be available for several months.

(¢) Information asked for is not available.

TrADB MisstoN ¥ROM IRAN
o4. Shri Sidhva: (a) Will the Minister of Oommerce be pleased to state
whether a Mission from Iran has arrived in Indie with the object of megotia-
ting trade relations with India?

(b) Is this Mission sponsored by the Government of Iran?

(c) What is the result of the negotiations?

The Minister of Qommerce (Shri Weogy): (a) to (o). The attention of the
hon. Member is invited to the press note of the 12th Janusary, 1950, issued -
by the Ministry of Commerce & copy of which is in the Library of the House,
Anothér copy is laid on the Table for the convenience of the hon. Mamber.
[See Appendiz V, annezure No. 6]
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Farps oN SHrrs oN KonNkan (Coast

95, Bhri Sidhva: (a) Will the Minister of Oommerce be pleased to stute
whether the Board of Enquiry set up to go into the question .of increase of
passenger fares by 50 per cent. on ships plying on Konkan coast bas submitted
its report?

(b) If not, what is the cause of the delay?

(c) Has any interim report been sent?

(d) Are the members of the Board whole-time members?
(e) How many meetings of the Board have been held?

The Minister of Commerce (Bhri Neogy): (a), (c) and (d). No, Sir.

(b) There has been some delay in the submission by the Shipping Compa-
nies of the accounts in the form required by the Board. There was also some
delay in the submission and exemination of the views of the Passengors’
Associations.  Every endeavour is however being made by the Board %o com-
plete their work at an early date.

(e) The Board have held four public meetings so fur, viz., on 12-8.49,
7-10-49, 21-12-49 and 238-1-50, in which the representatives of the
Bteamship companies and those of the Passengers Asrociations were present.
In addition to these meetings, the Board have met informally amongst them-
selves several times and they have also had opportunities of meeting separately
the representatives of the steamship companies to discuss various questions
arising out of their enquiry.

INDIAN PRISONERS IN PARISTAN

96. Dr. M. M. Das: Will the Prime Minister be pleased to state:

(a) whether any decision has been arrived at between India and Pakistan
regarding the exchange of prisoners of the Kashmir operations; and

(b) if not. whether there is any hope of arriving at a decision?

The Prime Minister (Shri Jawahanial Nehru): It has not been found
possible to reach an agreement with Pakistan regarding the exchange of
prisoners of the Kushmir operations since Pakistan is: ready to exchenge
prisoner for prisoner only, while our claim is that the totality of our prisopers
should be exchanged for the totality of theirs.

CoAL PRODUOED IN GmIprE COLLIERINS

Q'f. Babu Ramnarayan Singh: Will the Minister of Industty and Supply
be pleased to state:

(8) whether all the eoal produced in the Government collieries in Giridih

are utilised for Government purposes, or whether any portion thereof is sold
to the public; and

(b) what is the method of fixing the price of coal produced in the Govern-
ment collieries at Giridih?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) The major
portion of the coal is utilised for the Government purposes. A small propor

tion, ranging between § per cent. and 14 per cent., is sold to the publie, mainly
to steel works.
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(b) Prices fixed aie different for different grades, but are uniform for éach
grade of coel produced in all ‘the oollieries in the Bihar fleld including . the
Government Collieries at Giridih. Pricee are hased on cost of production of
representative group of -collieries.

Loss INCURRED ON GIRIDIH (OLLIKRIES

98. Babu Ramnarayan Singh: (a) Will the Minister of Industry and Supply
_be pleased to stateé whether it is a fact that the Government collieries ab Giridih
in the district of Hazaribagh are maintained at a loss and if so, why?

(b) What is the amount of loss incurred in the years 1047, 1948 and 1949?

The Minister of Industry and.Supply (Dr. S. P, Mookerjés): () Yes, Sir,
Loss iz due to many reasons, mainiy higher production.eost on account of
higher grain concessions to labour. inudequate supply..of wagons, surplus of
pon-productive labour. These collieries are run even at a loss iv order t
reduce the dependence of Railways on irregular supplies fromi markeb collieries,
o avoid large scale retrenchment of labour and finally due to the fact that
once n colliery is closed it is flooded and ix difficult and expensive to re-open.

" (b) The loss for the three years ending 1948-49 was as follows:

Year Kerharbaree . Serampore
P Rs. i R,
e 1946.47 17,30,557 .7 9,60,508
HEm 1047-48 20,24,000 19,81,000
" 1048-49 14,904,039 14,34,017
Lo ]
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(ii) Page 814, line 20 for “alsod” read “also a”.
(ili) Page 826, line 24 after “have” read “got”.
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(vii) Page 865, last line for “15th” read “25th”.

2, No. 2,dated the 25th February, 1950,—
(i) Page 884, line 27 from bottom for “latterly” read “laterly”.
(ii) Page 898, line 11 for “fact” rcad “feet”.
(iii) 'Page 901, line 11 omit “a” after “had”.
(iv) Page 903, line 10 from bottom for “low”’ read “law”’.

3. No. 3, dated the 27th February, 1950,—
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(ii) g5 %2, N F dfF@ Q3 & “sft wo fo fag” & s ax “sff To flo
famgr” 93
(iii) g% <%, dfad ¢ F “ar”’ & sqw )@ @1’ 93
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4. No. 4, dated the 28th February, 1950,—
@ l:;ge 934, line 11 for “Mr. Chairman :— The question is"’read “The motion was
opt.e n.

(ii) Page 986, for the existing last line read “T'he House then adjourned for lunch till half
past two of the clock™.

(iii) Page 994, line 27 from bottom for “onse” read ‘“‘ones”.
(iv) l;;lgg 1010, line 16 from bottom for “Mr. Gaganvinari lal” read “Mr. Gagan_vihari

s. No. s, dated the 18t March, 1950,—
@) Page 1021, line 22 for “has been callous” read “has been even callous”.
(li) Page 1033, line 25 from bottom for “on” read “or”’.
(ili) Page 1053, line 21 for “Shri Ethirajula Naidu” read “Shri Ethirajulu Naidu”,
. (iv) Page 1054, transfer lines 29 and 30 after line 31.
(v) Page 1064, line 4 for “cadamom” read “cardamom”.

6. No. 6, dated the 2nd March, 1950,— ) v
(i) Page 1090, line 17 for “Hon. Members three minutes” read “Hon. Members say
three minutes”.

(ﬁ) Page 1096, first line for “section” read “selection”.

7. No. 7, dated the 6th March, 1950,—
(i) Page 1143, line 11 from bottom for “fact” read “face”,
(ii Page 1150, line 18 for “in” read “the”,
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(i) Page 1060, line 13 from bottom delere “no”.
(iv) Page 1164, line 4 from bottom for “Shri Satis Chandra” read “Shri Satish Chandra”.
(v) Page 116§, line 26 for “Dr.” Mattrti” read “Dr. Mathai”.
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£. No. 8, dated the 7th March, 1950,—
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(i) Page 1342, line 23 from bottom for “pancl” read “penal”.
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12 No. 12, dated the 11th March, 1950,—

Page 13Bs, for the existing line 18 from bottom rcad “another thing that I wish to
submit is this. It is but fair that, when the”.

13. No. 14, dated the 14th March, 1950,— )
Page 1507, line 11 from bottom for “Shri A. P. Fain” read “Shri A. P. Jain”, .
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PARLIAMENTARY DEBATES
{ParT II -PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Monday, 13th March, 1950

The House met at a Quarter to Eleven of the Clock.

[Me. SPEAKER in the Chair)

QUESTIONS AND ANSWERS
(See Part I) .

11-45 A.M.

GENERAL BUDGET—LIST OF DEMANDS—contd.
' SrEcoND STAGE—CcORU.

Mr. Speaker : The House will today take up the Demands for Grants in respeot
of Food and Agriculture Ministries. Before I place these Demands before the
House, I would like to know what should be the allokment of time for the discussion
of the Demands. If the House is agreeable, the discussion on the Demands for
the Ministry of Food may continue up to 3-30 p.M. and thereafter the Demands
relating to the Ministry of Agriculture may be taken up and the discussion may

continue up to 5 p.M.

I presume that the hon. Minister will speak separately on the Demands under
the two Ministries. '

I shall now place the Demands before the House.

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): I shall
make one speech at the end instead of two speeches.

Mr. Speaker : I have no objection if the discussion is desired on all connected
subjects. Then I will place all the Demands before the House. The difficulty
will be as I was anticipating that that might be giving a ground for a legitimate
complaint that no cut motion was given a chance in respect of Agriculture and the
whole time was taken up in respect of Food. But if that is the pleasure of the

House, I have no objection.

Dr. Deshmukh (Madhya Pradesh) : Many moembers have got cut motions for
Food.

Shri Kamath (Madhya Pradesh) : Sir, will you be good enough to allot half
an hour more after 5 .M. to-day for discussion? °

Mr. Speaker : I have already expressed my opinion against the idea of extend-
ing the time after 5 .M. and I do not propose, so far as I. possibly can, to extend
the time of the sittings from day to day beyond 5 p.M. ‘

Now, what about the time-limit of speeches? I think it is already decided
as 15 minutes for each Member. i

(1469)
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The Minister of State for Parliamentary Affairs (Shri Satya Narayan Sinha)
In view of the large number of Members wishing to epeak, I suggest 10 minutes
gounerally for each Member, Sir.

Mr. Speaker : Well, I suggest 10" minutes generally, leaving it to the good
sonsge of the Members themselves to finish within that time. I will place the Demands
now.

Demanp No. 24—MiNisTRY OF Foop

Mr. Speaker : Motion is :
“That a sum not {exceeding Rs. 42,23,000 be granted to the President to defray the

charges which will come in course of payment during the year ending the 31st day of March,
1951, in respect of ‘Ministry of Food'.”

DEMAND No. 15—MINISTRY OF AGRICULTURE

Mr. Speaker : Motion is
“That & sum not exceeding Rs. 27,08,000 be granted to the President to defray the
charges which will some in course of payment during the year ending the 31st day of

UR1)

Maroh, 1931, in respect of ‘Ministry of Agriculture’.

As regards the cut motions, I would like to know which cut motions are going
to be moved. Have any cut motions been agreed to ?

Shri Satya Narayan Sinha : No. Let us discuss the subjects mentioned in
the cut motions.

Mr. Speaker : What about tho unattached members ?

Shri Satya Narayan Sinha : No cut motion has been agreed to. If anybody
wants to move any cut motion, he can do so.

Mr. Speaker : Whoover wants to move any cut motion is at liberty to do so
but if they want to move any, I want to know as to whether there has been any
agreemont. [f not, what about the unattached Members.  If unattached Members
do not want to move any cut motion, they may discuss the Demands for Grants.

Shri Sidhva (Madhya Pradesi) @ That is the agreement.
‘Mr. Speaker : Do [ take it then that no cut motion is going to be moved?

8hri Sarangdhar Das (Orissa) : [ have one cut motion which I propose to
move.

Mr. Speaker : Ho may move it but can speak on it later.  Now I have placed
before the Housc two Demands only.  In view of the fact that there are cut motions
to other Demands also, I shall place all the Demands before the House.

DEMAND No. 6—FOREST

Mr. Speaker : Motion is :

‘“That & sum not exennding  Rs. 31,42,000 he granted to the  Presidont to defray the
ohargea which will como ia course of paymait during tis  year eiding tho 3lst day of March,
1881, in respect of ‘Forcet’.”

DeMAND No. 39—SURVEY OF INDIA
Mr. Speaker : Motion is :
“That < sum not excending Rs. 75,99,000 be granfed to the President to defray the

charges which will come in course of payment during t:e yeir eadiag the 31st day of March,
,981, in reapect of ‘Survey of India'.”
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DeEMAND No. 40—BoOTANICAL SURVEY
Mr. Speaker : Motion is :

“That & s:m _not exceeding Rs. 92,000 be granted to the Presideat to defray the charges
which will come in course of paymeat duriny the year ending the 31st day of March, 1951,

{1}

in respect of ‘Botanical Survey’.
DeEMAND No. 41 —Z0OLOGICAL SURVEY
Mr. Speaker : Motion is :

“That a sum not exceedinz Rs. 2,97,'00 be granted to the President to defray tke
charges which will come in course of payment turing the year ending the 31st day of March,
1951, in respect of ‘Zoological Survey’.”

DeMAND No. 51 —AGRICULTURE

Mr. Speaker : Motion is :
“That a sum not exceediny Rs. 1,30,97,000 be grantod to the Presileat to defray the
charges which will come in course of payment during the year eadiag th» 31st day of March,

y 39

1€51, in respect of ‘Agriculture’.
DEMAND No. 52—C1vi. VETERINARY SERVICES

Mr. Speaker : Motion is :

“That a sum not exceeding Rs. 26,52,000 be granted to the President to defray the
charges which will comne in course of payment during the year ending the 31st day of Marchg
1951, in respect of ‘Civil Veterinary Services’.”

DEMAND No. 63—INDIAN DAIRY DEPARTMENT

Mr. Speaker : Motion is :

“That a sum not exceeding Rs. 7,11,000 be granted to the President to defray the
charges which will come in course of payment during the year ending the 31st day of Mareh,
1951, in respect of ‘Indian Dairy Department’.”

DEMAND No. 94—CariTaL OUuTLAY ON FORESTS

Mr. Speaker : Motion is :

“ThLat a summ not exceedirg Rs. 26,00,000 be granted to the President to defray the
charges which will come in course of payment during the year ending tao 31st day of March,
1951, in respect of ‘Capital o.atlay on Forests’.”

DEMAND No. 15—MINISTRY OF AGRICULTURE
Mechanization of Agriculture and Agricultural Education

Shri Sarangdhar Das : I beg to move :
«“That the demand under tho head ‘Ministry of Agriculturo’ he reduced by Rs. 100.”

Mr. Speaker : I will place it before the House and then the discussion wilk
proceed on all the Demands including this cut motion. -

Cut motion moved :
“That the demand under the head ‘Ministry of Agriculturc’ bo reduced by Rs. 100.”

Shri Sidhva : Sir, the question of food cereals has been agitating the mind of
the entire nation to a very great extent since the last two years and despite the
efforts of Grow More Food campaign and the large amounts given as subsidy to
the provinces and others, imports from foreign countries are being increased every
year. This is a problem of such a serious nature that it requires the serious con-
sideration of the Minister of Food and particularly of the Mimstct of Finance.

I do not want to go into the details of the figures as to how the country is self-
sufficient as far as its food cereals are concerned. I have from time to time, start-
ing from 1948, tried to prove that the country is not defcit as it is made out by the
Food Ministry. I have also given figures and facts in this House whenever an
occasion arose. Not only that, I have, both in the press and ow the plstiorm,.
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given the figurea and also I had a prolonged correspondence with the hon. Food
Minieter on this subject, and all along there have been sharp differences of opinion
between the hon. Food Minister and myself on the figures that I have submitted.
I would like to make it clear that the figures I have given every time are from the
Government putlicaticns and no figure was brought from anywhere else. From
this peint of view 1 shall crave your indulgence ; if you would be good enough to
give me some more time, 1 shall not repeat, I can assure you, nor shall I
burden the house with figures except in important matters. You will yourself
see that I am to the pcint and on a very important one. As far back as March
194¢ the hon. Minister stated that there is a deficit of 34 lakhs of cereals. To
that I made a public statement in the month of January last quoting recent
figures from August/September 1949 publication of Food and Agriculture showing
him that his 34 lakhs is converted into -3 lakhs only. In this instance, I am glad
and thankful to the hon. Minister of Food—for his attention was drawn to it and
he had discussions with me—and he ultimately agreed that most of the figures I
bad given in 1949,—he has now realized it in February,—are correct. To that
extent I am thankful to him. In the reply that he has given he states—
1 do not want his thanks ; at least he should have gracefully admitted that his
estimates were incorrect in March, 1949 and that he now realizes that what I stated
then is more or less correct. I anticipated that in 1949 there was no deficit. The
hon. Mir.:ter also comes out with the statement that there was not a deficit of 34
lakhs ae contemplated. He has now admitted the population figures given by me ;
ke has admitted the figure for total requirements ; he has also admitted my produc-
tion figures. He has only not admitted the question regarding non-reporting
area under grams. Government publications give the figure as five million tons ;
the hon. Minister says it is 3:4 million. He has reduced the figure by 1'6 million
#ons. According to him the shortage is 33 lakh tons ; I have shown that the deficit
is only three lakh. You must remember that there is a fundamental difference
with regard to a fandamental point. He has calculated the adult population to
be 86 per cent. All the scientists have stated that this is not correct. I am not
ing into that matser now. I have taken just now 86 per cent. The hon. Minister
stated that gram is not only consumed by human beings, but it is used also as
eattle fodder. Every one knows that gram is consumed by horses and cattle also.
1 ask, all of a sudden, how did it come upon that gram is consumed by cattle, now
only! Whatever that may be, with the exception of gram, we have nearly come
together as far as production and requirements of the country are concerned.

It is very surprising that despite our Grow More Food campaign, there has
been a shortage of 31:34 lakh acres in 1949 as compared to 1947-48. 1In reply
to my question, the hon. Minister stated on 16th February 1950 that the figure for
1847-48 wae 482-44 lakhs and the figure for 1948-49 was 45110 lakhs, a shortage
of 31:34 Jakhs. I want to know what is the meaning of this Grow More Food
Campaign?! I can understand shortage in yield due to shortage of water, etc. But,
when you are out for increasing the acreage, where has the acreage gone? I would
like to invito the attention of the hon. Minister of Finance to this. In his speech
on page seven, he stated that in 1949, 43 million tons were produced against 41 in
1948. Of course, the speech was extempors ; there seems to be some mistake. The
figures may be right; in my opinion the years are put differently. Whatever that
:&1 be,—the answer was given by the hon.' Minister of Food on 16th February

the speech of the hon. Minister of Finance was made on 28th February—they
can reconcile the iiurea It has to be borne in mind that acreage bas fallen down
lagt year by 30 Jakhs. I v« ant an explanation for this from the hon. Minister.

The imports ir 1948 were 28°4 lakh tons ; in 1949 the imports were 37-1 lakb
tons. Thie has increared to such an extent that we have had to pay 320 croree of
Rupees. 1 put a question as to what was the ocarry over of production on lst
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January, 1950. The hon. Minister said that this cannot be calculated. When we
have imported 3*5 million tons in 1949 and only require two million tons, there is
a balance of 1-5 million tons on the 1st of January, 1950. I ask, why is tkat cal-
12 Noox culation not forthcoming? Why should it be kept a secret from the House?

A long statement was given in reply to my question and it was not possible
for me to ask supplementary questions. I wanted to discuss this qu sticn under
the new rules that you have made. But, I thought to mysclf that I may take
the opportunity of the discussion on the Budget and therefore did not send that
notice. If I get a complete answer fiom the hon. Minister, well and gced. Otherwise,
I reserve my right to send a letter to you, Sir, to allow me to discuss this question.
It is a two page statement, and it is a very important matter.

In 1949, the provinces required 60 lakh tons. The hon. Minister supplied them
36 lakh tons. There was no ccmplaint. 'What does that show? All along. withcut
any statistics, they were giving whatever was required by the states, with the result:
that our finances have been affected, while there was no fear cof shortage in the
country. You will see, Sir, we imported in 1947 4-52 lakh tcns of rice. I do not-
want to quote the figures for 1947, because it was partly undivided India. Im
1948 we imported 8 lakh tons of rice; in 1949 we imported 11 lakh tons. That is
the position. Procurement in 1948 was 2513 lakh tons ; in 1945 the procurement
was 43:10 lakh tons. Our complaint all along has been that our procurement.
system is bad. The very figures show that we have procured nearly 90 per cent.
more. This shows that there is sufficient grain, but the procurement is bad. If
the Government of India had procurement completely in its hands, I can tell you
that it can be proved beyond the shadow of a doubt that there is no shortage. I
am glad, Sir, that the Government is going to import this year one and odd million
tons. I do maintain even today that there is no necessity to import even one
ounce. You are going to pay 63 crores this year as subsidy and bonus. I submit.
that the Planning Commission must consider this question seriously. Not only
that. The scientists have stated—it is not my statement—from time to time that:
the figure 868 per cent. for adult population is not correct. I would call upon the
Food Ministry to show how they have calculated 86 per cent. as adults. They stick
to a novel calculation. I have given them my calculation which is based on the-
method of this Government and ite predecessor. Therefore, I submit this matter
has to be fully considered by the Planning Commission. It is the first duty of the-
Planning Commission to see how this deficit is arrived at. I have questioned every
time as to how this deficit has been calculated by the Ministry of Food. The hon.
Minister says that his import is based on the rationing area. I admit that. Taking
the rationing area, even then, his calculation does not stand to reason. The figures.
are these. There are 44 million people under statutcry rationing. At the rate-
of 12 oz. you require 4:6 million tons. For the remaining 293 millions who are-
not under statutory rationing, you require 38°2 million tons on the basis of ane-
pound. The total comes to 42:8 million tons. Our production is 45 million tons.
We have a saving of 2-2 million tons. Whatever calculation you take, it is on the
right side. Of course, the figures do not tally. But, the Government figures are-
such that in their various statements, they give various figures, and there is con-
fusion worse confounded. Therefore, I desite that this matter requires to be.
thoroughly gone into by the Planning Ccmmission. That shouid be the first task
of the Planning Commission. Food is such a vital rroblem and I may assure the-
hon. Minister of Finance—let me say nothing about industrial production—that
nothing will give him and the country relief until this food problem is solved. That
is one of the things to be brought before the Planning Commission and X am pre-
guved to place at its disposel whatever figures I have, before me and to satisfy
to the best of my ability and knowledge that there is no deficit. It is only am
artificial deficit arrived at in an arbitrary way. The hon. Food Minister by a make-
shift ealculation has come to the conclusion that there is a deficit.
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Having spoken about the zrtificial nature of the deficit, I only want to draw
the attention of the hon. Minister to the price that we have paid for the purchase
of wheat in the various countries. The average import price of wheat pzid by us
is Rs. 403 por ton whereas the U.K. purchased at Rs. 301 and we have paid Rs. 102
more. In 1949 we purchased from U.S.A. wheat at Rs. 402 per ton and the U.K.
paid Rs. 365 por ton. I want to know, when they have so many agencies, and when
80 many persons from the Food Ministry went over to foreign countries to make
these purchases, why they have paid more, despite the bad quelity. I want to
know why so much money has been wasted.

Then 1 put s question to the hon. Minister on the 16th February as to how
much it cost Government for storing the grains. He said it was merely Rs. six
crores. I stated at that time that there was a great deal of leakage in that and I
have been able to satisfy you that it comes nearly to Rs. 1-5-6 per maund. Do you
ever think without paying any duty that the haulage and the storage charges come
to Rs. 1-5-8 per maund? It should only come to not more than eight ann»s and
no serious attention has been paid to this matter. I was told that the lurge amount
is due to bags. Rice is always imported in bags, and therefore, to that extent,
it is not correct to say that bags were employed for all these purposes.

As for the e¢harges, T would like to point out that the chorges incurred by the
States aro far below the prices which the hon. Minister gave at an early stage on
the 30th Maorch, 1949, It was Rs. 17 for wheat, Rs. 21-10-0 for maize and
Ra. 17-14-0 for barloy. Now the average import price according to their  figure
eomes to Rx. 14-14.0, Rs. 18-10-0 and Rs. 25 respectively.  That shows o difference
of Rs. 2.2.0. 1 do not know where that money ¢oes to.  No satisfactory answer
s forthcoming for all these amounts that have been spent by the State. Our
eeonomy is not only involscd hut they have also put us to such a great  disadvan-
tage, and wo havo lost to the extent of Rs. 72 crores.  Tn the Budget. vou will see
that we have provided an amount of Ra, 22 crores as subsidy in 1948-44, for iniport.
Ra. eight croees have been horne by the Provinees and Rs. 30 croref of good money
of the country has been simply wasted in the purchase of this cereal from foreign
countrien. On page 167 of the Budget it is shown that Rs. seven crores is paid
as bunus for procurement.  So to the extent of Rs. 37 crores we have simply paid
away to somobody in the State and barring the loss of the merchants, this is an
actual loss to the State. How our finances cen be adjusted or balanced, T fail to
understand. [ feol that this matter should be gone into. I may tell you I have
not brought this matter up cither in the Press or in this House. T have been in
communication with the hon. Minister and T have sent copies of letters to the hon.
the Prime Minister and [ feel very sore about it. [ know the Prime Minister is
vory keen about it and but for his intervention, T am sure the same amount of
import would have been made this year; the replics siven by the hon. Food Minister
are very pessimistic. But before the actual order is placed. I <ubmit, Sir, to the
hon. Finsnce Minister, on whose shoulder rests th> responsibility of looking after
finance, thet industrial production alone woull not solve his problem. Production
of food by all means must be increased and that will be the duty of the Planning
Commission. Thay should first seo and plan out what 1 the position of our food,
what is the position of cotton, what is the position of jute and what is the position
of oil-seeds. All theso shounld bo planncd and 1 can assure you from the figures
that I have gathered that wo can impor: 39 lakit tons of foodgrains n return for
oil:sveds besides the large amount that we give to our own nation. These are the
points for the serious consideration of ths Plinning Commission, apart from indus-
trial produotion which is also equally uecessacy.

Sometim 8 people put me a quostion and a pertinent questions: ‘“What happens
Sidhvas, if your statistics are corteet, to this surplus?”’ I am not in a position to
give acourate statistics but most of these guc8 as fodder. According to Government
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three per cent. is wastage and this three per eent. is Re. 0-8-0 per maund. I have
seenin Bombay in the godowns many bags of dust collected from the wheat stered.
on open yard. I have seen this myself. My point is that a certain quantity is
used as fodder and then I am prepared to admit that the villagers eat more.

I will give you a concrete instance out of my personal experience. I happened
to go to Kharagoda near Viramgam Government salt works last January. They
had a consumers’ Society there and I was just telling them : why were they indebted
to the banias, when they had got their own society? And they said : “In this village
we have no cereals to purchass except from the ration shops from where we can
get only eight oz. Therefore the donkey-wallahs bring in wheat for us and we
give in return salt.” I was completely satisfied that these villagers wanted more
food and they stated that without more food, they cannot live. Cereals are their
chief means of livelihood.

The point I wish to make is that there is hoarding and no proper procurement
and therefore imports ; morcover your statistics are incorrect. I have given my
statistics, which have been supported by several others. Whatever the surplus is,
it is wasted or used by the villagers for better purposes and the statistics of the
Government are incomplete.

I have got a letter from the hon. Minister in which he says that he is looking
into this matter. I am very glad that he is coming somewhat near me. He has
invited me to discuss points but I have refused to go and told him that unless he
told me for what purpose he wished to discuss it was wasting time of all of us,
If he merely told his officers to sit with me and then discussed my view-point it
will not help. I have satisfied him with my statistics. I am prepared to satisfy
him if some neutral persons are prepared to sit with us and take part in discussion
impartially. We had 2 discussion to a certain extent and I am glad to say that
we have come nearcr and he was good cnough to admit that I was right. These
are not pre-bureaucratic days and if he feels or has come to the conclusion that
previous figures were wrong he must admit.

T have nothing more to say. I have many figures here to give, but I do not
want the House to be burdened with these. I only want to say a word and I have
done,

Sir, if the procurement policy is to be improved, I have a suggestion to make.
For instance, Sind is a surplus province, and when I was in the Legislature I knew
something of the parliamentary matters happening there; of course my hon.
friend was not connected with any legislature or assembly there and so these matters
he may not be knowing. I know that there was a purchasing Board and that
Purchasing Board used to Purchase annually ten to fifteen million tons of food-
grains from Sind and this was distributed —mind you there was no black-marketing—
to the deficit provinces, after leaving a certain quantity with the cultivators for
their own use.

Shri Hossain Imam (Bihar) : The total production in Sind is not more than 10
lakh tons.

Mr. Speaker : The hon. Member’s time is up.

Shri Sidhva : I only want to tell the Government that if they want to streng-
then their procurement system, then they must tell all the States that they must
procure all, leaving with the cultivators what they require—a certain percentage.
This partial pro-urefent will not help them. I am not here suggesting any de-
eontrol or control. I am only stating that the country is really self-sufficient and
we must not waste a single pie more in importing any cereals. The deficit they
state of 15 million tons, even that I dispute. If you do import, then I may assur g
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ou that it will be only £o much mcney wasted from our currency and also a tota
ﬂ to the country.

I'hope that the points which I have submitted will be zeriously considered both
by the hon. Minister of Food and also by the Planning Commission.

Dr. Deskxukh : We have just listencd to scmething which we have beccme
tomewhat familiar with s‘nce it represents a long-starding quarrel between the
hon. Food Minister and Mr. Sidhva.

Shri Sidhva : Thero is no quarrel at all.

Dr. Desbmukh : No ! I know the quarrel is not personal. It is only for the

blic benefit and as a matter of public welfare. But, I am afiaid that I must say
orthwith that althcugh Mr, Sidbva’s fgures may probably te right, ard they may
be bascd on Government’s figures, there are many factors that intervene, as he
himeelf admitted. There is a cextain amount of wastage, there is a certain amount
of fccdgrains given to cattle, ard there is aleo a third factor, ard that is hoaiding
and profiteering. Because cf these ccntrols there is the terdency to hcaird, and
I don’t kncw for what reason the present Government was in such a great buny to
withdraw the Ordinance againtt boardirg ard profiteerirg. That is not even being
spoken of ncwadays. We have still £o many Ordinances ccntinuing and also new
ones are Leing invented, and aleo every day within a few mirutes ¢énd even secords
we paes certain Jegislative measures becauce such erd such Ordinance is likely ta
expire ard thae is ncthing else to take its place. Put I fcr cne have not Lecn able
to understand how ard why this particular Ordinance wss withdrawn. In any cate,

if we take all ttese fectors into cenelderaticn, erd even if Mr. SidLva is right, «till

I maintain that the problcm of defidiency of fccd is not likely to be cured witkcut
importation of fcod grains. .

Of course, we have to pay a high price fcr the importation of fccdgraii:s and 1o
this connection, 8ir, I wculd like the House to consider a few facts as given by the

Minietay of Focd. Actually what is the position ¥ According to the Wheat Agree-
ment, one million tons of wheat is cbtainable if we are not in a buiry and preesed fcr
food, at not more tkan Rs. 7/12/- rer maund. Now if we lcck at the price at which
we prceure our wheat, in the whole of India tkere is ro Province, no State where
you can procure wheat at the rate of Rs. ;1(412/- per maund. The mesximvm grice
that weo will be required to pay for imported wheat cannot be mcre than Rs. 11/12/-
per maund and that is also the price at which, only in a few States prccurement is
possible. £o, while discussing this questicn, we bave to take into accourt the cost
at which we are raising this crop, the cost at which we are cultivating and obtsining
this food, ard aleo the cost at which we are importing. I do not agree with "the
suggestion that we ehould ccncentrate more en money crors at the expense of focd
ercpa. Of course, there is equal urgency for both. There is a necessity to raise

money crops as for instance jute, groundnut and sugar cane. But focd crops also
cannot be neglected.

The next point I would like to urge is about certain figures given by the hon.
Minister in the Report issued by the Ministry of Food. If we analyse the figures
and do scme arithmetical calculations, we will find that the prices of imported
foodgrains vary enormously. In paragraph 5, we have this statement :

“On account of the unprecedented shortfall in production, due to we ather condition

rd’u?d (0 u pura. 3, the imports in 1849 increased from 28 lakh tons in 1948 to 37 lakh

The price paid for the total quantity of imparts in 1948 was Rs. 130 crores and
for the 37 lakh tons that we imported in 1949 we paid Rs. 148 crores. Now, if we
do & little arithmetical calculation, we will find that this extra nine lakh tons was
obtained at an average price of Rs. 200 per ton. If we total up and find cut the
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price of all the 37 lakh tons of foodgrains that we iraported, the average price comeS
to Rs. 400 in the year 1949. But the price in 1948 was Res. 454, Theso are the
figures and we find that the variation in the prices is from Rs. 200 for the excess that
we obtained in 1949 to the average of Rs. 454 in 1948. Now let us see the cost of
giving this foodstuff to the various Departments. The figures are in paragraph 12
where there is an actual statement. I do not know whether the hon. Minister went
through the figures carefully or his Secretary did it, and whether they saw th
disparity in the prices there. For instance in paragraph 12 you will find it stated :

“During 1949-50 , up to end of January 1950, 60,000 tons of various foodstuffs valued
approximately at Rs. 6§ crores were purchased from within the country.” -

If we make a little colculation we will find that this works out at Rs, 1,083 per
ton. Then there is this statement : '

“A further 24,000 tons of various foodstuffs valued at about Rs. 80 lakhs is likely to be
purchased by the end of the financial year.”

If we make calculations on this, we arrive at the figure of Rs. 333 per ton. ¥
we go to the next paragraph relating to the making of foodgstuffs available to the
refugees in the Rehabilitation Directorate, you will find that the price works out at-
Rs. 641 per ton. And in the last paragraph you find this statement :

“At present only two Centrally administered camps are suppliel with foodstuffs by
this Ministry and the estimated quantities to be supplied during the months of February
and March 1950 to both these camps would be approximately 876 tons valued at about
Rs. 4,72,244.”

This works out at Rs. 540 per ton. I don’t know what is responsible for these
variations and I would very much like to invite the attention of the hon. Minister
to this very great disparity in the various figures.

Then, I must say quite briefly that I am not in favour of these experiments about-
ubsidiary foods. There is a statement contained here, unfortunately we have not-
been given the report to which reference has been made, but the statement is :

“As a result of the Committes’ activities, the cultivation of sweet potatoes has been
extended as follows. ...

And then are given figures for Bombay, U. P. and Bihar, making a total of
32,500 acres. Sir, before experimenting in this manner and spending well-earned
money in this way, I wish the hon. Minister had attended to this a little more care--
fully. I have had talks with a scientist who knows what he talks about and he is-
of the opinion that sweet potatoes contain only 17 per cent. of food substance.
Although the yield per acre of sweet potatoes is very large, if you cultivate wheat-
with the same water, you will probably get more than twice the amount of actt
food substance. This is what I was told by a responsible person in the Indian
Central Agricultural Institute at Pusa and this was reported to have been pointed:
out to the Ministry also.

Yet these fancy experiments and fads are continuing. They are also trying to-
mix groundnut cake with good wheat flour. What is the use of spoiling good wheat
flour? Actually this groundnut cake ought to be available for animals and
cattle. It also makes very good manure. It is no use trying to feed yourself
with what is sticking in between your own teeth. There is a saying in Marathi that
& man cannot live on the removals that enter into the cavities of his teeth. This is-
something of that fashion.

!

It is also pointed out that some bananas have been cultivated. I am-sure
wherever sweet potatoes or bananas are cultivable it is possible for foodgrains to-
ﬁculﬁvl:;tﬁld; becabu:e both of these cannune(:itft;lenggrown on waste or buil h:lths mmﬁeae*

. ten are being spent on an ifying experiment which I wor to-
condemn in the strongest of terms. I hope this Cammittee will be wound up and the, -
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-experiment will not be carried on any further. The experiment should be devoted
to making new lands available for cultivation. If we brought certain kinds of new
1and under cultivation where we were raising such crops that we could understand.
That sort of thing would be desirable. Otherwise these experiments only entail
a loss to the country which is not justifiable.

Shri B. Das (Orissa) : Each man to his fancy.

.. [18ta Mar. 1950

Dr. Deshmukh : 1 would like to bring in the Finance Minister at this stage in
my speech, because he made a brave statement that he was following the footsteps
-of Mahatmaji and that he was giving effect to nothing else but Mahatmaji’s policy.
I would respectfully point out whether the large-scale mechanisation that we are
undertaking could be to the liking of or in accordance with the philosophy of
Mahatmaji. [ do not know whether the industrialisation of the country (with which
we agrec) which we are embarking upon and insisting upon is something in accor-
dance with the philosophy and tencts of Mahatmayji.

My third point is the large defence expenditure. The fourth point is the con-
centration of powers, lack of decentralisation, the non-existence of panchayat rule
and the way in which the State administrations are carried on, where they want to
divide people by starting panchayats and secure votes for themselves at the next
election. Most of the Panchayat Acts which have been promulgated in the States. .

Mr. 8peaker : I am afraid it will not be relevant to the prosent discussion,
Dr. Deshmukh : 1t is only meant to =uppor my argument.
Mr. Speaker : 'The hon, Membor's tiine limit 2lso over.

Dr. Deshmukh : [ now wish to draw attontion  the continued suzar muddle.
‘God alono knows when we are going to see the end « "it. I think there has been a
oconsiderable amount of bungling by the administration. [ do not know what to
say but it is not at all proper that this should continue. There has been so little
supply of sugar to the people and so much more is neces<ary ; people’s complaing
on this score should be removed at the carliest.

I would like to point out again that there need not be provision for subsidy to
the extont of Rs. 21 crores. [ we are going to import 17 million tons only then the
subsidy to the Provinces should go down.  In fact I would urge that there should
be no subsidy and some method should he found by which no subsidly would be
necessary. After all every State must feed its own population.

The procurement prices also vary tremendously. 1 had made a suggestion
during question time on this point. Efforts should be made so that procurement
prices do not vary so much giving rise to dissatisfaction among the people.

Also there i3 necessity for looking into the research organisation under this
Ministry. There is » complaint which is fully justified that we arc not getting oub
of our research institutions the results that we would like to get. Sccondly, these
results are not reaching the people concerned. 1 would also like to urge that just
as the Ministry of Labour has a branch for looking after the welfare of labourers,
the hon. Minister, in spite of the difficulties—technical and otherwise—must see
that his own Ministry creates a branch to care for the welfare of the agriculturists.

This should be a legitimate part of the portfolios of the Agricultural Ministries of the
Centre and the States.

Mr. Speaker : Tho hon. Member has already had 15 minutes, five minutes
moro than tho allotied time.
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[Mr. DEPUTY-SPEARER in the Chair.}

Dr. Pattabhi (Madras) : Iam sorry I am butting in by the impulse of the moment,
I found that the question of the import policy of the Government was being dis-
cussed. This is a subject in which I have taken sustained interest and I have kept
myself in close touch with persons who are concerned with rationing. I happen
thercfore to know some inner secrets.

The greatest secret and one that I need not keep from you is that life when left
to Nature runs smuoth but when life is taken in hand and organised then it bristles
with difficulties.

I am a householder. I am not speaking as a politician or as a Congressman
or as an economist. I claim to be all of these in some measure or other. But every
time you assume to be other than a mere householder you happen to become lopsided.
As a householder therefore I represent all these aspects.

I am a married man, now 70 years old with 45 years of active married life to
my credit. -
Shri Tyagi (Uttar Pradesh) @ Wife alive ?

Dr. Pattabhi : My wife is still living and she is 62. [ have eleven grand-
childen.. ... .. .. )

Shri Kemath : Any great-grand-children ?

_ Dr. Pattabhi : .1 have not touchs d money during the last 45 years and yot
I have managed my affairs. T keep a close cye ipon home matters. I live in a house
which has 32 doors and 45 windows but it has only one main gate of entrance, so
that I know who is ceming in and who is going out. Thes I keep a watch upon every
thing that takes place in the home. .

Supposing I get my rations and distribute the food that I have amongst all the
inmates, about fourteen or fifteen, and ask them to cook their food individually,
®hat will happen 2 I have never tried the experiment or the like of it but 1 had
experience of it in jail life. [ was in C Class along with thirty others. We were
given 60 lbs. of fageots to cook our ford with, when there was a surplus of fuel.
We were then reduced to 20 and the fuel was still adequate.  We were later reduced
to 13: the position was tight. We were next reduced to three and we received one
faguot of six Ihs. weight in order to cook all our preparations with. Was it possible
or was it sensible 7 Is there any kind of sense in giving one faggot to three people
to cook all their food with 7 No. Thercfore in rationing there is a certain amoupt
of irrationality. It works on a cer.ain basis and it does not work on any other basis.

I had complained at a meeting of Chief Ministers of Provinces and certain
members of the Central Government that in this city there are 1,000 shops and each
of them hax got at least 500 bogus cards.  Thus I venture to state five lakhs of bogus
cards are heing scerved in this city. Your very inspectors are the parties who are
privy to the admission as well as snstenance of these cards. The Food Minister was
good cnough to go into the matter. He made an enquiry and now I am glad to
find that he has detected one lakh of false ration cards in this city. In this
connection, I also read-—I don’t remember exactly the context—that there were
three lakhs of false ration cards discovered. Thus, it is not the deficiency of food
but the surplusage of ration cards that is causing all our troubles. That is the whole
point. It is the bogus cards that feed the black market with Government supplies.
Apart from that, if you begin tc cook in common for ten people seven-eighths o
the food content would be sufficient, whereas if you were to distribute the fopd
content in raw form to each of these people you will have to increase your supplies
by at least one-fourteenth. To serve fourteen inmates in rationing you will have
to have fourteen units whereas 1 say thirteen units would be quite sufficient if you
had a joint kitchen. If this proposition is granted, then let us see what is the
deficiency of food over all India. Seven per cent, that is one-fourteenth, which
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is acoounted for by rationing. It is rationing that causes this shortage. This is
mathematically proved proposition. Give up rationing and everything will be
right. ‘

But you will argue that immediately rationing is given up prices wilt rise. They
did rise in regard to cloth—and they did fall. You have to face the situation sooner
or later ; if you wait for ten years even then you will have to face that situation.
The moment rationing is given up prices rise—you will have to face it. A person is
oonfined to bed for three months on account of typhoid. He is all right but he is
not allowed to rise and make an attempt at walking because he is apt to falter.
Keep him in bed for three months more, he will not even be able to rise in his bed.
Therefore, this intermediate, transitory process of faltering or of prices rising is
a transitional process, is a transient process and will have to be faced sooner or later,
whenever it may be. This Government must make up their mind to give up this
wretched survival of the war-period, namely rationing.

We are today on the 13th of March, 1950. In another six months we shall
have completed five years after the close of the war which ended on the 15th August,
1945. How long then are you going to continue this rationing ? How long are
Eou going to be nervous ! Have you not got the courage of a householder ?

ave you not got the wisdom of a rural rustic ? Itis not economists that are
wanted. Economists never consider any practical proposition feasible ; they have
always told us that on account of inflation you cannot abolish zamindaris, you
cannot promote cottage industries, you cannot nationalize key industries— you
oannot run river projects or do anything but you must only theorize ! Now, let
us go into the subject as practical politicians. What is the result of all that
ﬁu have done ? If Mr. Sidhva’s figures are right—and I have great faith in
. Sidhva’s figures—at least 30 lakh acres of land has gone out of cultivation
during the last five years. Why ! Nobody explains, but I canexplain. Every
yearin the Punjab 80,000 acres of wet land is going out of cultivation on
account of the subsoil water rising to the surface and the land becoming saline. In
1836, it may be remembered, the Punjab lands became saline because Cheshire
salt was imported into Calcutta. What an absurd thing ! If a man is hit on the
legs the teeth drop ! Is that a conceivable proposition ? Yes, it is, for when a
man falls from a palmyra tree on his hips it is the base of his skull that is fractured.
The reactions must be understood. Formerly the Punjab people used to make
salt out of the Punjab wells and thus deplete the earth of the saline content, so the
earth became fresh and sweet and fit for cultivation. The moment Cheshire and
Leicester salt came to Calcutta that moment Punjab’s wells were no longer drawn
upon and Punjab’s lands became saline and went out of cultivation. So it is now:
the greater the wet cultivation the higher the subsoil water and the higher the subsoil
water, the saline content not being removed, the more the 80il becomes saline.
Eighty thousand acres of wet land is supposed to go out of cultivation every year
in the Punjab and likewise two lakh acres of land is going out of wet cultivation in
the U. P.  Therefore, these three lakh acres here lost to wet cultivation cannot
be made up for by cultivating the marginal lands on the railway, coming to some
10,000 acres, with an addition | acre or half acre here and there which has been
saxed for wet cultivation. Huge vast areas of land are really going out of cultiva-
tion on acoount of reasons of nature. You have to take note of that point.

Well, whatever that may be, the fact remains that sooner or later we have to
oame to normal times and the longer we say that our times are abnormal the longer
will they tend to become abnormal. It is just like a cholera or a plague staff ;
the longer they are kept the more the cases they produce, and one or two surviving
oases every week compel a theorctically sound establishment to maintain a compli-
oated sanitary staff in being and thus cholera and plague, though they have
disappeared, do not disappear in the registers. Even so, your dearth of food is
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a theoretical idea, is a fantastic idea. It is not there. There is enough of food in
the country. Leave the people alone. Do not try toorganise the life of the people.
Try to restore normal conditions. Don’t perpetuate war conditions in the post-war
era, and everything will be all right. You must take courage in both hands. Yes,
but you will say a popular Government can’t afford to take courage in both hands.
Consult the rural people then. Consult your voters, take their opinion for guidance.
Don’t depend upon economists who have studied Marshall and Fawcett and want
to tra..nsgort c_onditions of the West into this country. There life is organised ;
thereis discipline, everybody is under control. Here it is not so, nor are the conditions
such as will require such discipline and control. Therefore, I say that it is not one
hundred rupees’ cut in this grant that I would recommend but a thirty crores’ cut
80 that not a grain may be imported—and you will find that everything will be all
right. It is only to mention this that I have taken up your time.

Of course, much can be said about distribution. I haye got a favourite story
to tell. Fortunately, the Railways’ position has eased and therefore my story would
not be to the point now. Still I want to tell you that. Rajendra Babu, when he
met along with six other Ministers of the Centre before the Working Committee in
or(.ler to render account of their charge, said that he had given order for a pump
being transmitted from Bombay to Patna in the month of May, 1948. We were
tg.lkmg in August 1948, it never arrived there. I told Rajendra Babu, ‘“When
did you order this 2’ “In May, he said” I told him : “If you kad put it in a double-
bullock cart it would have come by the end of June, the cart travelling at 26 miles
a day, and you would have had your cultivation all right by—July 1st in 1948. But
now you have lost both the pump and the cultivation and you will not get it till
next year.” Next year, that is last year (1949)—July, when the Chief Ministers
were gathered here, I repeated the same.story and Rajendra Babu sitting ppposite
me said, “My dear Pattabhi, the pump has not yet arrived.”

_ He said, “I have not got the wagon !” Therefore it is that, if you are not able
to improvise materials and adjust our life to the conditions which are available
to us round about but you are asking for a Hercules to raise the wheels that have
stuck in the mirs, you will never ~ progress. I want the Government of India
to become a little rural-minded and swayed by a little commonsense instead of be-
coming a prey to the nuisance (new sense) of economists.

Dr. R. 8. Singh (Bihar) : My cut motions in regard to the Ministry of Food
relate to the policy of Government concerning the food problem, the procurement
programme and adulteration, of food while those regarding the Ministry of Agri-
‘culture concern the inefficiency of Agricultural Department’s officials and the un-
satisfactory approach of the Agricultural Department towards the development
of the nation’s agriculture. We all know that the food problem has been very acute
for the last ten years or so. But it is a very complicated question as to how it arose
and its solution demands that we must first diagnose the problem thoroughly, under-
stand its complications and then take proper steps to eradicate them. In my
opinion, we are experiencing trouble on our food front because of various difficulties .

Firstly, our farm size is very small. On an average it ranges from 2-8 acres
in some of the most congested areas to 132 acres in some of the less densely
populated ones. As such the average size of an Indian farm is scmewhere between
six and seven acres. This is very uneconomic. But then the Budget gives no
clues as to how our brilliant Finance Minister is going to make the uneconomio

farm size into an economic one.

Secondly, our farms are too much fragmented. It is a pity that our farm
size is leas than seven acres. Even this seven-acre farm is fragmented into several
fields, located at distant places. The process of fragmentation has gone on conti-
nuously with the passing of every geng'ation. Due to this, the farmers experienoce
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tremendous difficulty in looking after and operating even a seven.acre farm.
Hence food production is hampered. Consolidation of holdings is, therefore, very
necessary. But the Budget proposals give no encouragement in this regard too.

Thirdly, our methods of farming are very primitive. Because of this much
of our farm labour is wasted. In a country like America the farmer produces from
20 to 50 times more rice than the Indian farmer. Qur Government should give
encouragement in this regard too. But the Budget proposals do not keep this in
view and our Finance Minister has failed to make any provision for raising the pro-
ductive capacity of Indian farmers.

Fourthly, the rapid rise in our population is another burden on our food pro-
duction. The population of undivided India had increased 15 per cent. during
the period from 1931 to 1941. It increased at the rate of 50 lakhs every year.
Assuming that one ton of grain will feed four persons for a year at the rate of 1} lbs.
per person per day, we need 12} lakhs of tons of foodgrains every year to cope with
the increase in population. The hon. the Finance Minister is lagging behind
in offering a solution for this problem too. By following the footsteps of the
British Government, he did afford to lose Rs. 80 crores in a year by devaluing the
rupee, ar:d for pleasing the capital he made a slash of Rs. 15 crores from their bur-
den of income-tax, etc., but he does not scem to afford Rs. 25 crores—only Rs. 25
crores—for introducing frec and primary education in all the seven lakh villages
of India, so that the villagers’ standard of living may rise and it may ultimately
result in preventing the increase in our population.

Now, let us see the actual food position of our country at the present time.
In the year 1948 the food deficicney was 28 lakhs tons. In 1949, it increased to 37
fakhs tons. To meet the noels of the p2ople, our Government had to import the
needed quantity of foolgrains from foreign eountries. The crop prospects for this
year, according to the Food Ministry, are “on the whole fair” and production is
expected to bo better than in the last year. They expect an increase of 20 lakhs
tone, leaving a margin of only 17 lakh fons to be imported from abroad. The bro-
chure of the Food Ministry, however. omits to mention the addition of 12% lakhs
tons for our increased population. U you take this into account we shall have to
impott about 30 lakhs tons this year. Assuming that we do produce 20 lakhs tons
mare in 1951, according to Governmental data, the margin left for our fcodgrain
imports is ten lakhs plus 12} lakhs i. 2. 22§ lakhs tons. This calculation complete-
ly falsifies the Government’s assutance that we would be self sufficient in food by
the end of 1951,

Now, let us see how this tuportanrt food problem is being tackled by the Food
Ministry. OQbviously, the shortage of food can only be remedied by increasing our
food production. But what the Agricultural Department does in this connection
18 a thing to reckon with. I am nct very familiar with what is happening or what
is being done thioughout the length and breadth of India, but I do know what is
being dcno in my district—Airah  of Bihar. Half the area of my district is served
by a méet-work of canals. Rice is grown in plenty in this area. In the other half

the disrtict, there are vast tracts of land in which other crops are grown. I think
that the production in 1950 and 1951 can be increased sufficiently—in fact, to
such an extent that it may be sufficient not cnly for the population of my own
district but for some other di-tricts too. This can be done if the Agricultural De-
partmont as a body works intelligently and continuously. By doing so, they can create
an atmosphere of peace and security for the farmers who are very much scared by
the procurement personnel who have practically cordoned off my district for procure-
ment purpoges. They take bribes at every stage. Corruption is rampant like
. We all know what the Police do wherever they go. In the circumstan-

oes, I would like to draw the attention of the hon. Minister to this particular aspecy
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of the problem in my district. The agricultural officials act contrary to the interests
of the agriculturists. They always keep their own interests supreme over the in
terests of the farmers. The brochure of the Food Ministry practically approves
what they do and the hon. Minister too presents to us a rosy picture of the situation
failing to point out what is happening in the villages and on the fields. g

I see in the Food Ministry brochure that the Government spent Rs. 29-67 crores
on procurement and allied schemes during 1949-50, and is going to spend Rs. 21
crores in the year 1950-51. This is a very huge amount, Sir. I admit that the
Government have very definite purpose and honest intention in spending this amount,
but I also dare say that the way in which this amount is actually spent just amounts.
to compulsion and harassment to farmers. Besides, much of this money is spent
on unnecessary intermediaries of officials from place to place, making ostentatious
show. Hence this crcates neither the desired effect on procurement nor on increas--
ing foood production. :

For increasing production and insuring procurement of grains I have a very
simple suggestion to submit which may effectively be executed within the estimated
amount of Rs. 21 crores.

I suggest that if out of this amount we spend Rs. 15 crores in a contiguous area.
of five crore acres of farm land (Rs. two per acre on fertilizer and Re. one per acre in
giving rent relief to farmers) I believe that this will increase the yield of an acre
at least by 125 per cent. And thus a minimum increase yield of five crore
maunds of grain would be brought about.

The remaining Rs. 6 crores should be spent on procurement programme.
In this conncection T may say that any district or province may not be cordoned off.
Rather agents should be sent to bazars to purchase grains there at the usual prevail-
ing rate. I may add that out of this amount Rs. 1 crore be spent in giving in-
centives to farmers who bring their produces in local markets, and Rs. two crores
in maintaining low price level of grains in ration shops. The rest of the amount.
should be spent on agents and maintaining necessary staff.

In this way the Government could easily increase production and procure the
required quantity of grain. Besides, this proces: will give relief and -atisfaction
to both the farmers and consumers, and trouble to none.

When the farmers and consumers are satisfied and the undesirable interme-
diaries are eliminated persons who indulge in adulterating food materials would
also be influenced. Besides, an effective chec: should be put on them to end adul--
teration forthwith.

Now, I wish to say something on my motions in connection with the Ministry
of Agriculture. The first point of my moti-n relates to the inefficiency of the agri-
cultural officials. I am not very enthusiastic about the work they perform. For
the real development of our agriculture, agricultural officers should work like village
school teachers. Just as the teacher moulds the lives of children within
three years. similarly the agricultural officer should also birng about a total change
among the farmers within a ressonable period of time. May I ask the hon. Minister
of Agriculture the number of villages where total change has been brought about ?
If there are not even 1,000 such villages among 700,000 of om villages, T would say
that the department is not working as it should. The budget should have done
well had it made appropriate provisions in this regard.

The approach of the agricultural department towards farmers’ problems shou'd
be human and penetiating. Human in the sense that the agricultural officials should
make themsclves the greatest friends of the farmers, and in friendly macners they
should make the farmeis apgly all the improved m<thods of farming on their farmse
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The agricuttural tg?sbﬁcity division could do a lot in this regard. But frankly
speaking the work of this division is very disappointing. Most of the good journals
snd" issued from that division are not understandable to farmers. - They
ave, therefore, of no worth to them. The hon. Finance Minister should have taken
_note of this unnecessary expenditure while preparing his budget plan. )

These are my few submissions, and I hope that by giving due weight to these
the Ministry concerned will render a great service to Indian peasantry.

The House then adjourned. for Lunch tsll Half Past Two of the Clock.

The House re-assemhled after Lunch at Half Past Two of the Clock.

[(Me. SPEAKER in the Chair.]

Prof. Ranga (Madras ): T am glad that at long last we aro getting this opportu-
nity today of discussing the managment of our national affairs so far as the Food
and Agriculture Ministrics ara concerned. Tt has been held by many responsible

ple that really India is not deficient in food production and that all the foodgrains
that are needed in India for the consumption of our people are really being produced
but that there is somothing wrong in the calculations made in various provinces by the
departmental officials as to the total production and also in the system of procurement
adopted by our Government and the responsibility that they have taken upon them-
selves for distributing these foodgrains, with the result that Government think that
they are face to face with a considerable deficit and so have been obliged to import
foodgrains from abroad. For a long time, Sir, this contention has been made, but
Government have only been trying to Jdeny the accuracy of these assumptions and
statements. 1 do think, Sir, that the time has come when Government should
take this matter much more seriously into consideration and appoint a high power
committen of onoe or two officers, not directly connected with their own Food
Department, to go into this mntter, study this whole question and assure the country
whether really there is such a deficit as is being made out by the Ministry.

I have hecn pressing for some time upon the Government the need for no more
extending their responsibilities for supplying food rations to the people in this country
but on the other hand for stopping further extension and as far as is possible for pro-
gressively decreasing their responsibilities. I consequently suggested that the Food
Ministry should content itself with supplying rations to large cities and to those towns
which have a population of more than 50,000 and to only those towns with a popula-
tion of more than 30,000 which are in deficit area, and that in regard to the rest of the

ulation they should leave them to obtain their foodgrains from the open market.
f: 8 necessary also, I do admit, that Government may have to take up the respon-
sibility of supplying foodgrains to those employed in essential services, such as those
working in mines, iron and steel works, and so on, even though the people em-
ployed in those services do notol;?mto live in big cities. Apart from this, I do think
that it is necessary for the F inistry as well as for our country to expect our
people to depend upon their resources for obtaining foodgrains in the countryside
a8 well as in their own small towns and soon. If we do this, it would be possible
for our Government to abstain from having to import anything more than what
they are obliged to import under the International Wheat Agreement, and to that
sxtent they can help my hon. friend, the Finance Minister, in his task of balancing
our export and import payments.

Thirdly, there are very sorious defects in the procurement system that is being
followed or pursued in diffierent provinces. I have brought these things to the notice
of the Ministry and of this House several times and yet with no effect. I do not
propoee to go into details but I wish to reiterate again my demand that all those



GENBRAL BUDGET —LIST OF DEMANDS 1478

peasants who have less than five acres of wet land or those who have less than six’
or seven acres of dry land, who are able to produce only just enough for their own
needs, ought. 10 be exempted from this procurement policy. OQur present system of
askmg our officers to go to the villages with a certain target which is for procure-
ment from the whole village and then proceed, to tell individual peasantsas to how
much they are to surrender to the Government leads to many evils, with the result
that therich people go scotfree more or lessand the poor people are forced to
surrender much more foodgrains than they possibly can spare. Most of these poor
people are obliged to surrender their foodgrains without keeping anything at all
for themselves except for the next one or two months, and afterwards to resort to
the blackmarket in order to purchase foodgrains for their consumption during the
rest of the year. This is causing a good deal of discontent in the countryside,
and I think, therefore, that Government should put an end to this system.

Coming to agriculture, I am sorry to have to say that in spite of repeated sug-
gestions made in this House that this Government should try to establish a direct
link, a growing link, between its own research workers and institutes of research and
the agricultural producers, they have not taken any effective steps in this direction.
Only in one province, that is Bombay, the suggestion that we have made that prizes
should be given to those who produce the largest crops has been instituted. In the
other provinces no effective action has so far been taken. :

They established a Central Agricultural Collegein the City, but unfortunately
owing te the financial stringency and the failure of my hon. friend, the Finance
Minister, to provide adequate funds, they have not been able to give us any more
assurance that that college would be continued beyond the next three years
to enable the present set of students who are studying there to complete thefr
course there and afterwards go into the country. They have not given us an
assurance whether that college would be continued.

There is the big Institute at the Centre and there is also the Forest Researeh
Institute at Dehra Dun. There is great improvement possible in the administration
of these two great Institutes. There is great discontent among the staff themselves
owing to their unsatisfactory internal ‘management, and I would like the hon.
Minister to look into this matter. Even the number of students that they have been,
taking is not sufficiently large. There is great demand in the country and yet:
I do not know for what reasons these Professors or Directors prevent the Ministry
from bringing more and more scholars from the different provinces and getting them:
trained. .

For a very long time, the hope was held out that there was a sort of plant—-.
cow-dung gas plant—which would revolutionise the social life of our country by
helping our villages to be lighted by cow-dung gas, while at the same time retaining
for agriculture all the manuring qualities of cow-dung, and yet till today nothing has
been done in order to bring it into popular use. A scientist in Bombay took a patent’
for this, and Government for its own reasons have tried to come in the way of that
patent being materialised. Sir, compare this policy of the Government on this
side with the sort of thing that has been achieved by Dr. Kumarrappa and his
associates in Wardha. '

They have devised a similar plant which costs only Rs. 50 to Rs. 100. They
are demonstrating it. We are now trying to copy it and introduce it in many places .
in the country. This is how the Government have failed. -

Babu Ramnarayan Singh (Bihar) : What is that cow-dung gas planj} ?

Prof. Ranga : It is this : All that you have to do is to add water to cow-dung, -
churn it and make a solution. You put this solution in a drum and cover it up se-. .
that it may ferment. When the fermentation takes place, it gives out a gas. Thigs.
gas is taken to another drum and by means of a tap fitted into'the dyum, draw it

4




1476 PARLIAMBNTARY DEBATES {18re Mar. 1950

[Prof. Rangs]

for use. You may cook or light with that gas. In the meantime the cow-dung that
has been oollected for this purpose becomes a hard cake quite suitable for manuring
the field. The manurial elements in the dung are preserved from damage. In
that way the present wasteful practioe of using cow-dung as it is in the field can be

.ghri B. Das : Why do you not recommend it to the Planning Commission
from your Planning Committee of the Working Committee ?

Proi. Ranga : This Parliament has recommended it several times with little
effect. I do not know what the Planning Commission can do in the matter.

May I know, Sir, how much time you are giving the Members ¢

Mr. Speaker : Ten minuteslordinarily, to be extended up to 15 minutes if
neceseary.

Prot Ranga. : We have been acking for producer goods to be made available
to us. With what effect ¥ Has the hon. Minister been able to give us any account
at all in the report as to the total quantities of iron that aze supplied or iron tyres
that the peasants need for their bullock-carts, etc.t We have not had any satis.

factory account.

We have the Grow More Food campaign. I am in favour of it. More and more
money should be made available for this campaign. But at the same time this
House is interested in seeing that every pie that is granted for this is put to the best
possible use. What steps has the Ministry taken in order to see that this money is
really used for the purpose for which it is granted ?

In this connection I have to voice also my dissatisfaction with Finance Ministry
for somehow cutting down this grant also to the extent they have cut it. If they
‘want to economise on any sido at all, this certainly is not the one.

Then there is the question of agricultural prices. This cry is as old as the cry
of the third class passengers. We have been knocking our heads against this Food
Department with very little success. Let me say on this occasion that our peasants:
wdl:y ara not really as prosperous or as rich as they are supposed to be by our urban-
folk and by many of the officers of the Finance Ministry. There is no money with.
our peasants. Only the other day the Chief Minister of the United Provinces has
had to confess that the so-called prosperity of the peasants was not there and that
that belief had been proved to be wrong by their failure to collect funds required for
the abolition of the zamindaris. That shows that in our countryside there is dearth
of money. The rate of interest is as much as 18 per cent. and not lower than 12 per
oent, although the statutory rate is only 6 per cent. You know how money-
lenders are able to get this money.

Therefore, I shall conclude by saying that I am myself sorr§ to have to say again
and again that I am not satisfied with the manner in which the Food_and Agriculture
Ministries are disocharging their responsibilities, especially so far as th¥great peasant
masses of this country are concerned. The positon of the masses has not improved
aa much as they had hoped it would with the advent of Swaraj and with the advent
of a ~waraj Minister in charge of this Ministry.

t. Mukhtiar 8inhg (Uttar Pradesh) : I would like to endorse the view expres-
sed by the two previous speckers on the question of shortage of food. I am sorry
that, in the two reports the Government have supplied us, they have not given de-
tails as to what the results of their efforts have been on the question of the Grow
‘More food campaign. Cursorily, I know, they have said that so much has been

} and so much money hae been invested. They have not explained why
the figures do not show any increfbe in production. This clearly shows that either
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their figures are wrong or that there hes been no effect produced by the Grow More
Food campaign. I would come to that question later. In the first placs I would
like to say that the time has come when we should withdraw tne controls and stop
the import of food grains. I know that as far as the -agricultural statistics are con.
cerned, they are in a hcpeless condition today. This has bgen the position for the
last forty years since when I have taken interest in these matters. "You can prove
anything with your statistics. 'Whenever people complain that the Agricultural
Department is doing nothing, the Department itself says that the statistics are

ano that they are producing much more than shown by the figures.” At another time,
when the question of imports is dealt with, they say that the figures show more pro-
duction than the actusl produce. Simply to say that by 1951 we shall stop imports
willnot do. We should be given details as to why we should be a ina position not
toimport. We should be told what our targ-t figure is and at what -stage we can
stop imperts. There is no mention of these figures anywhere in both the reports.
‘This, to say the least, is not fair.

Total population of Indian Union is now admitted as 33,70,00,000 in 1949, Out:
-of this, the non-farm people number 30 per cent and the farm people 70 per cent.
The adult w.ait is 80 per cent. The requirements as regards food for these at
the rate of 12 oz. and 16 oz. each adult respectively is 41,000,000 tons. OQur total
-consumptio being 41,000,000 tons. Add to this another five million tons which
may be nee2d on account of wastage and seed. We therefore do not require more
than 46,000,000 tons. We have to find out whether we are producing this quantity
of cereals or whether we have to import, and if so, how much.

I know that there is a controversy about the question of adult unit. Sincea
few years the Government has been trying to prove that it ought to be taken at 86
per cent. It was the Government’s own Committee—Sir Kharegat’s Committee—
which went into the question in more detail and came to the conclusion that the
percentage should be 75 per cent. Not only that, after this, in the International
Food Conference at Washington the Government admitted the figure of 80 per cent
and all calculations were based on that. How all of a sudden the figure is raised to
86 per cent? Government has to justify this figure not only in the Parliament but
also in the International World. So I cannot agree to take the figure as 86 per
cent. Taking at 80 per cent, as I have tried to show, our total requirements are
to be 46 million tons. I consider even this is not a correct figure. It ought to be
much less for the simple reason that the rab¢ crop when it is harvested increases by
at least six per cent in the monsoon and that is the amount that is always taken in-
to consideration by merchants and if we do that, then it is clear that we require much
less than this. Regarding seed we take always a figure of ten per cent. May I know
if rice is used at ten per cent or is jowar and bajra used at ten per cent as seed ?
If these are not used to that extent, the Government has no right to take ten per
cent as a general figure for seed. Besides we do not: deduct meat and fish eaten as
food by the people. So the figure of 46 million tons is the highest figure that we can
-conceive of, based on the population of 1949. We have now to find out if we are
able to produce 46 million tons and if there is a deficit, how much we should import.
Taking the figure given by Government statistics, we find the following produc-
tions in the various years :

1943-44 . . . . . 51-65million tons.
1944-45 . ... . 5108 -
1945.46 . ... . 45736,
1046-47 . .. .. 46014

Perhaps 1945-46 is the year when the G.M.F. campaign started and then for
‘the first time the production went down. :

¢

So you will see that it has never reached the previous figures of two years of 50
million tons. It can’t be said that God Varun was specially favourable in 1944-45.
and therefore we could get this high yield. If our yield ‘depends on God then why
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waste money and time on G.M.F. campaign ¢ When God is kind, you will have,
bumper crop. Ifeven inthis Independent India our budget is to depend on monsoon,.
I don’t know how we can say that we can produce more by science and research.
After all the entire agriculture is nothing else but fighting against Nature and you
“have to find out all those means by which production must goup. In other countries
‘there have been so many new methods adopted by which they can guarantee that

uction will not go below a certain figure. If we can’t do that, I don’t know
. is the need for our researches. We are living in a very big country containing
a variety of climates and soils and every year you will find famine or draught in one-
part or the other. You cannot say because there was a famine, there was this and
that, therefore the figure of production has gone down. Is it not the duty of Govern-
ment to say at once that there has been famine in a particular area and 2000 acres
are affected and that the production will be less by ‘01 per cent ? Why don’t they
advertise at the time when the calamity occurs but only when they find less produe-
tion, they give this as an explanation? Thisis not a scientific method of approach and
that is why every year we have to go on importing.

Our import policy seems to be very clumsy. Suppose we have two crores under
ration and we are not importing, we try to make it three crores—our rationed popula-
tion increases—and along with it the import increases. You will find that our im-
ports are inereasing every year. We started with imports of 650,000 tons only and
now we imported as much as four million tons. How long we can go on like that ?
Again we put a target for procurement and the targets are achieved and still there
is a defisit. If you can procure as much as your target, then clearly you should not
fmport. It may be said that we cannot procure more as there is nothing available
and therefore we put the target at a lower figure but is that the proper way of tack-
ling thie question ? Is it not a subsidy of 60 crores to one part of the population ?
I may agree if you ration the cntire country, and take away the entire production
and then ration. But I am sure in that case within a very short period your mal-
administration will starve many of the people and how much will it cost you ¢ In
rationing we are supplying the worst type of food. Is the cultivator in India produc-
ing this rubbish which you supply in ration ? Though the cultivator does not and
cannot do it but it i8 the manipulation of the contractor that is responsible for
it. You have got the entire paraphernalia of your Government servants and still
you require contractors both for delivery and storing. Distribution is done later.
Contractors are not Government servants and they are not fools either. They
know wheat becomes six per cent more after monsoon. So they put six per cent
water and after weighing the whole thing, put it in the store. The whole thing
deteriorates. When the consumer asks whether it is fit for consumption, Rationing
officer says there scem to be some insccts—not many. If the people are not
willing to take wheat with insects in their ration, you turn it into flour as insects
will then disap&ear. Most of your rationed food will not be allowed to be consumed
by,a Health Officer provided he is not under the Department of Agriculture. If
sugh bad ration food is available for distribution I would like to ask as to how
this bad type of wheat or rice is procured ! When cereals are offered, in case they

contain dirt or any foreign material, deduction in price of cereals is made. Thus.

the uoer supplies good wheat but it is damaged in storage. Isubmit that the

thing is wrong and 8o long as rationing is done on this basis, it will not suc-

Srx ¢oed. I am one of the those who believe that it is much better even if 100 or

N * 200 people die rather than demoralize the whole country by corruption, nepo-
Sism etc. by keeping controls.

~ Therefore, there is no way out but to decontrol the whole thing and let things
jave a natural course. It is said that if there is starvation, what will happen? You
i te take eourage in both your hands. As soon as you remove these contrels
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‘there must be a shooting up of prices for some time. You have not to be panickys»
but to wait for some time.

This is my definite proposal. Food control should go ; there should be no
rationing ; there should be no imports. We must be convinced that really there is
necessity for imports. There is one thing more on which I have got to say something,
but my time is up.

Mr. Speaker : I have already given him fifteen minutes.

Ch. Mukhtiar Singh : Only one minute, Sir. A word about procurement.
Procurement of what ? Wheat and rice and finer grains, the coarser grain perhaps
the producer must consume. Your urban population must be fed with wheat and
rice. Perhaps, I may be wld that you are taking a small quantity of gram and a
small quantity of barley. Are these coarser grain taken at the parity prices ? You
have reduced the price of barley and gram by Rs. six and Rs. five a maund res-
pectively from the price oi whegt so that the poor producer may not give you barley
or gram. But, what about pea, kisari and mandwa ? There may be 50 other
varieties of cereals. Where do all these go ¢ You must procure all these grains
which the farmer produces and should also take their yield into consideration and
then decide as to how much you have to import. If you have to import even in
that case, we can say nothing. If you are really sincere, I would request you to
‘go into the yields of all the cereals the cultivator produces. Also take into account,
meat, fish, milk, vegetables and other things that the man eats as food and then
find out, the real deficit. If you go on the present basis things will never improve.
I doubt, with these shilly-shallying methods if you will ever be able to stop imports.
It may be 1961 and not 1951.

Shri Hossain Imam : I am sorry that in the beginning I have to differ from my
hon. and esteemed friend Ch. Mukhtiar Singh. I have always been an advocate of
control only wherever control was necessary. In the Food Grains Policy Committee,
for the first time in my life, Isided with the officials against my own colleagues the
non-officials, because it was on that occasior that I found that all the officials were
of the opinion that control should continue. But, on political grounds, we gave up
control with the bad result that we see today. Never before de-control had we to
import so much grains from outside the country as we are importing today. Never
before de-control had we ha.d to pay so much price for foodgrains as we are doing
today.

Prof. Ranga : Are we not having control to-day

Mr. Speaker : Order, order.

Shri Hossain Imam : It is because of de-control that prices went up and we
have not been able to bring them down. If you want to have de-control again, we
will be in such a muddle that the whole country will be crying. Who is after all the
culprit ? Isit only the official whose inefficiency is brining about all this difficulty %

"An Hon. Member : Mostly.

Shri Hossain Imam : What about the traders who fatten on all the troubles
of yours ?

Babu Ramnarayan 8ingh : They are agents of the officials.

Shri Hossain Imam : Yes, our own kith and kin, our own brothers about whom
we are saying everything today.

An Hon. Member : So are the officials.
Shri Hossain Imam : They do not personally gain so much as the traders.
Prof. Ranga : Question.
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Shri Hosain Imam : In my judgment, the only scientific method of finding
whether a thing is necessary or not is to have yard-stick, on which I think there will
be no difference of opinion. I refer to the economic price factor. Today, wheat is
selling cheaper in the United States of America than in India. Is our economy 80
sdvanced that our wheat pric¢es should be higher than in the United States of America,
with their much higher J:adard of living ? In the United States of America, they
are trying to reduce the acreage under wheat because they are producing too much
and too cheap.

Shri Bidhva : Their yield is greater.

Shri Hossain Imam : Their yield is greater because they have worked om
economic principle. Here you wish to have fragmented holdings of half an acre and
three-quarters of an acre. You do nov wish to have big farms of 500 acres and
more under collectivism or under Government agencies. '

An Hon. Member : The Zamindars............. ...
. Mr. Speaker : Order, order. I will request hon. Members not to put questions.
like that. He is getting only ten minutes and out of that eight minutes will go in
answering questions and his points will be left out.

Shri Hossain Imam : I wish to stress this point that food is the basic article
of human requirement. It is on this that the whole structure can be fabricated. In
the Agricultural Prices Committee of the old Government of India, we had eome to
the conclusion that in order to bring down prices, it will be necessary to start with
reducing the prices of foodgrains, before we can ask for the wages to come down; and
that you cannot have industrial wages coming down first and foodgrains prices
after that. I wish to see how that has progressed. It is a great consolation, and I
think the hon. Dr. John Matthai, our Minister of Finance, rightly took pride in it,
that after the de-valuation, there has not been an increase in the internal prices. But,
that is not enough. Our prices are high enough and they must be brought down. No.
doubt, the agrioulturists received a raw deal during tho days of depression.. But,

they had got back more than that in the few years from 1943 onwards with the high
prioes, -

Prof. Ranga : Question.

8bri Hossain Imam : I along with Prof. Ranga used to fight out in the old
days when the grice of wheat was fixed at Rs. five a maund. It is incredible tha$
the uncontrolled price of wheat should be Rs. 20 a maund when we are importing
foodgramg, according to the statement of the hon. Minister of Food, at Rs. 14-8-0
from foreign countries. May I say, Sir, that there is a great need to find out not
only the requirements of the rationed population, but of the entire people of India.
When there is no control, you cannot calculate consumption on the minimum figure
on which you have based the rationing. The earning capacity of the people, in the
country has increased, especially of the agriculturists. You are only deluding
yourse. bi believing that they will consume the small quantity, of 12 oz. or 16 os.
which you have fixed in rationing calculations. Consumption in the country is going
up. lam only wondering at the fact that people go on saying that we do not
require to import food, and that import should be stopped. If we did not require
imported foocgiuﬂ'a, there would have been such a glut in the country and the pricea
would have tumbled down. Food is an article which cannot be preserved for long
without deterioration. We have been importing continuously for the last six years
in hrge.qnantntiee and not less than 12 million tons have been imported in these
five or six . What has happened to all that? If it was surplus, prices would
have tumbled down just as you saw in the case of cloth prices which have fallen
~down and if you had stopped the exports, prices would have further fallen dows .
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I therefore, suggest that the policy of abundance should be embarked wpon
We must start Government controlled big mechanised farms in areas where no
irrigation is required. I refer particularly and I have referred many times to Aseam.
It is a province which lets land lie fallow and does not have it cutivated. There is
abundant land for much 6f your production to be made there especially of rice.

Coming to sugar, I really feel that the Government has not been quite fair to
this House. They have taken more than two months since the announcement was
made at the end of the December session that the Committee will be appointed.
In the recommendation of Tariff Board paragraphs 92 and 93 stress certain
factors ; but these have not been heeded to by the Government. I would like to

read them :

“If all the stocks with the factories and merchants had been frozen about 26th August, 1949;

when the U.P. freezing orders were issued, the total available supply would have practically

sufficed to meet the normal requirements of the country until the commencement of the new

season.”

We must find out who was responsible for this in co-ordination between the
Centre and the Provinces, They have laid a further charge : '

“It would appear that (¢) owing to the unilateral action of the U.P. Government in
freezing the stocks with the U.P. factories alone, an opportunity was given to the sugar mills
outside U.P. as well as the Mills’ selling agents.and dealers and merchants all over the country
to send large stocks of sugar underground ; and  (¢#) if co-ordinated and synchronous action
had been taker by the Central and Provincial Governments, the orisis of sugar scarcity could
have been largely held in check.”

In the face of these decisions of the Tariff Board, the non-appointment of a
Committee to find out the reasons and causes of this muddle is indefensible. I
would rather wish to avoid the difficulties in future than lament the past and with
this in view, I wish to lay before the House certain factors. The amount of sugar-
cane production in the courtry is much larger than the foodgrains produced in
the country and is on an area which is less then five per cent. of the area under
foodgrains. Even raw sugar is produced about three times more on an acre of land
than foodgrains and as such, it is of much greater advantage to us to produce sugar-

cane than produce food on an economic basis.

I would suggest as a first method that in areas roundabout sugar mills within
a radjus of say four or five miles, we must make it compulsory to grow only that
kind ‘of sugar-cane which can be utilised for sugar making and not for gur making,
Some Coimbatore varieties are unsuitable for gur and they are only suitable for sugar.
Government must take power to lay down that within this area the sugar-cane that
is to be grown must be of this one particular variety which will be used in sugar fac-
tories.

Secondly the decision of the Tariff Board is that we will require 13 lakh tons of
sugar this year. I do not belieye in preaching ; I believe in doing things, and if the
sugar mills are unable to produce this quantity, the balance must be imported on
Government account and sold on Government account, to the large citieslike Bombdy,
Calcutta and Madras. I would not include Delhi because it is quite near the
sugar producing area. We must import because it is to our advantage that we must
have the contentment of the masses and also avoid black-marketing. Black-mar-
keteers must be punished and the best way to punish them is to bring about the
policy of abundance. It is then that they will come out like rats out of their holes .
and try to sell and get out. I do not know what is the ratioped quota which is fixed
by the Food Ministry. But I know this much that sugar merchants are complain -
ing of large stocks lying with them without any offtake. The wholesalers are com-
plaining that the retailers are not taking and the retailers are not taking because
the quota is so small and probably there is no offtake frofm them and the organiza-
tion of rationing of sugar has not been perfected especially in the small towns and im
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villages practically there is no rationing. There is no arrangement there ; you fix
& quota, but nothing is done and all that rural sugar comes to the towns to be sold
in the black market. Because the Government fixed a sinall quota originally in the
towns, the towns-people are habituated to use more sugar and they have no option
but to buy from the black market, which in turn is supplied by the Government ;
and customers are also forced to go to the black market because of Government’s

action.

Another suggestion I wish to make is that the price of molasses should be in-
creased. There has been an infamous muddle in molasses in my Province and that
was brought about purely on account of the fact that the price of molasses was un-
duly low. By increasing the price of molasses you can increase sugar mills intake
and decrcase the cost of sugar manufacture and, as such, it is very necessary that the
price of molasses should be correlated to the prices now prevailing of other com-
parable articles.

In paragraph 103 of the Tariff Board’s report they have said that sugar-cane
ﬁr.ices must be progressively reduced for the next year; they have recommended
. 1.7-0 per maund for the next year and for the future they envisage a farther
fall to Rs. 1-4-0 and then to Re. one per maund. In thisconnection, I would remind
the House of the recommendations of the Agricultural Prices Committee and the
Agricultural Marketing Committee which were presided over by Mr. V. T. Krishna-
machari and Mr. Vijaraghavachari. The recommcndations that were made by
these Committees are that the prices should be announced at the time of the sowing
season 8o that the cultivator is not under a delusion of receiving higher prices when
he starts his cultivation. It is a wrong policy of Government to fix the prices of
8sugar-cane at the tail end of the season. Prices are fixed sometime in September
or October when there is no sowing to be made. If you fix high prices, it does
anot mean that a larger area will be cultivated; if you reduce the price, it does not mean
that the area will be reduced. The best method is to fix the prices at a time when it
will bring out the results which we want to achieve. To summarize, I would say
that de-control is out of question, that control in order to be effective must try
to create a condition of abundance and as soon as abundance is produced—acting
not on conjecture, but on actual price factor—when prices startfalling down, it will
be time enough to remove controls and I will be the first person to ask for con-
rols to be removed. When the prices are high, controls are a necessity ; it may be
an evil, but it is a necessary evil and we must have it.

Shri Sarangdhar Das : Sir, if you will permit me,—I had forgotten in the
morning my cut motion on food—I have another cut motion on food and in moving
those two motions, I want to speak on the two subjects.

Mr. Speaker : He can address the House on both the cut motions, because
all the demands are under discussion. At the same time, I may inform him that
he will not get double the time.

Shri Sarangdhar Das : I quite realizo that.

Mr. Speaker : I may say onc thing ; if he wants his cut motions to be put
%o the vote, then only he should move them ; otherwise he need not move them.

Shri Sarangdhar Das : Of course, I move with that purpose only.
Mr. Speaker : What motion is that ?
Shri Sarangdhar Das : I propose to move item No. 51, List No. 8.

Mr  Spesker : The Member wants todisouss thegeneral policy by hiscut
motion 1
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Shri Sarangdhar Das :- Yes, Sir.
N H2r Speaker :  He may move that motion ; it is No. 6 in Consolidated’ List
No. . ) -
DeEMaND No. 24—Mmnistry oF Foop
‘ General Policy
-8hri Sarangdhar Das : I beg to move :
“That the demand under the head ‘Ministry of Food’ be reduced i)y Rs. 100.”

At the outset I wish to state that in the Food and agricultural Department
there does not seem to be any plan according to which the various sections of the
Departments could work, and that is what I want to point out here. I would also
Tequest the House to believe me when I say that it is not just opposing, that
I am doing here, but I wish to point. out certain constructive ways of rectifying
the existing defects. That is my purpose now.

For instance, let us take this Grow More Food campaign. This has been going
on for a number of years now. It was started during the British regime and during
that regime, going about in the countryside, I havé myself seen at many places
Potato seeds being cooked and eaten by the very agents who were to distribute the
seeds to the farmers. And also seeds of various kinds, gram, paddy and so forth,
would reach the growers after the sowing season was over; and I believe during that
regime there was no benefit to the farmers of the country from these schemes and
all the money was entirely wasted. But what is important now is, that the same
machinery is being continued since August 1947 and consequently the same thing
is being repeated; there may be a difference in degree, but the same mentality is
behu}d all the work of the Department. Some five or six months ago it was stated
here in Delhi, and the Prime Minister said it, that the food front would be carried on
on a war basis. Several months after that, I have travelled in villages and I find the
people there have never heard of such a thing as the food front being on a war
basis. Nor have they heard anything about compost although compost manuring,
_I know, was developed here in India during the last forty years. India developed
it at first. O_ther countries have derived much benefit out of it and we as a whole
have not derived any benefit yet, all because the people do not know of its advantages.
Sir, in their agricuitural institutes, the State Governments are carrying on experi-
ments, they_ have experimental farms and quite a lot of knowledge is obtained by
these experiments and research, but it all remains in books written in English
and they are all there in the archives of the Government. This knowledge never
80¢es to the people and consequently there is nothing gained by the country. We
only write in books and Papers that we have done this work and that we have done
that work; and consequently the yield instead of going up, according to the law of
fhmm'mhmg returns, in almost every crop it is going down from year to year
In strict accordance with the law cf diminishing returns. Therefore, I would press
now, as I had done many years ago in the Sugar Committee about sugar research
work, that the benefits should go to the people. The chairman of that committee
said at that time that this was the work of the Provincial Governments. But I
feel that if the State Governments are not doing this work, of giving all this knowledge
po‘the people in their own language, the Union Government must do it, otherwise
1% ig useless to spend all this money for research work out of which the bencfits are
derived by foreign countries instead of by our own country first.

With regard to the question of bringing under cultivation cultivable waste land,
that is to say, reclamation and breaking up of new land, I do admit that this 09"\3‘:'
done quickly, that large number of acres can be reclaimed quickly by tractors, bulte.g,
dozers, levellers and other mechanical eppliances that have been developed mosthy
in America and partly in Great Britain also. But taking the country as a whole,
we know that for the cultivators, especially the small eultivators, it is impossible
to have tractors, and also, although you may establish cooperative farming and
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-scale farming’ and consolidate small holdings into 600 acre plots, still in the
terraced condition of most of our fields, it is not possible to use your tractors and so
forth there, and I also don’t think Government or the Department thinks of using
them there. Consequently it is very necessary to improve the bullock-power.
Bullock-power is necessary: for a hundred and one purposes of the cultivator, for
instance, to carry his wood from one place to another, to take his manure to the
fields and for various other things, where it will not be possible to operate tractors.
Therefore, I say bullocks will remain not only to-day but for ever, according to me
as the main motive power in agriculture, and along with that we have, of course, the
additional reasons such as the yield of milk and so forth. Therefore, I say the Govern-
ment must spend more time and energy and more money on the improvement of
oattle in general—and this improvement must be both intensive as well as extensive
~than on this mechanisation which seems to be the hobby with everybody nowa-
days in all the cities and towns.

The next point I want to touch upon is this : The cultivator doesnot get any
benefit out of all this work of the Department, and there is no attempt anywhere-
for the improvement of the indigenous and age-old tools and implements used by
him. A good deal can be done towards their improvement ; but as our attention is
moere and more concentrated on mechanisaticn of agriculture, we do not pay enough
attention to the improvement of the indigenous tools and implements. Thatis
something which the Department should give particular attention to. I know in
certain States, like Bombay, where I was about a quarter of a century ago, even then
I had seen implements and tools which did not exist, for instance in Orissa. This
was about 25 years ago, and I do not know what imprvements have been effected now.
But there are parts of the country where these improved implements have not gone.

Another thing that is required by and large all over the country is minor irrigation
projects. I ain glad Government has given some attention to it during the past
one year. Prior to that we were talking of hydro-electricand multi-purpose projects.
They may come into being in ten or fifteen years from now and even then water
out of them cannot reach all parts of the country. There are parts where there are-
no rivers, but they are dry and mountainous. In such areas, facilities are available
for making bunds and tanks, although the storage of water will be orly for the benefit
of the kharif crop, because in summer they will dry up. If you want to increase your
production or even the yield from the present cultivable land, minor irrigation projecte-
all over are very neceesary. I believe for a survey in this direction and for construc-
tion of bunds, Rs. 100 crores will be neceesary to do the work. So far not very much
attention has been given to this and cultivators and villagers want these first. We:

cannot enthuse them by telling them that the Hirakud and Damodar Valley Projects
will make milk and honey flow all over the country. They want to see a tank or bund
in their own village, so that they will be useful when there is scarcity of water for the-

paddy crop.
[Mzr. DEPUTY-SPEAKER in the Chair) '

I wish to dwell on agricultural education. It is very unfortunate that in agri-:
oultural education our country started rather late. A few years ago the Central Go-..
vernment started the Central Agricultural College at Pusa, what is known as the Pusa -
Institute, I understand that it is to be closed down three years hence. I must say
that it is & very suicidal policy, because this Central Agricultural College was planned
to be and should be a model college for all-India. T know that there are sgricultural’
colleges in various States such as Madras, Bombay, U.P. and Bihar. But a college’
maintained by the Central Government is likely to be a model, because money can be

here to bring it up to American standerd. With that standard before them the
tate agricultural eolleges will gradually improve. Bo, instead of closing down this
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Central Agrit;nlﬁ'.uﬂ“Co_llege I would suggeat that it should be strengthened, so that
we can gradually reach the American standard. I do not wish to go into details-
~-abot \American agricultural colleges.
* Dr. Deshmukh : What about the cost ?

Shri Sarangdhar Das : Ag regards cost I understand thatto build a hostel, .
23 lakhs will be required. (Interrugption) Right here I want to say that if you are in
financial stringency, if you want agrilcultural education to spread agricultural know- -
ledge all over the country and thus increase your food...........

Dr. Deshmukh : Producing superfluous graduates !

Shri Sarangdhar Das : They are not superfluous : you and I are superfluous-
graduates. If you are in a fix, why not have mud houses for hostels ? I advocate
mud houses for every departmental living. quarters, when it is said there are no ma-
terials nor personnel to put up the houses. Why not have mud houses for the hostels ? *
I will say that the dining hallsand - extension of laboratories must be pucka..
buildings......

Dr. Deshmukh : That would not be on American model.

Shri Sarangdhar Das : American model does not mean bringing America here. ..
Americars are white and you and I are black people. The American soil is white
and you and I have black soil here. Consequently we must adjust things to Ameri-
can ideas. This is American idea. I have lived in America in places where there-
were no roads and there were only mud huts. The Americans while pioneering -
did these things and when they produced wealth they went in for bigger and more -
fashionable dwellings and amenities of life. I would say that this Agricultural College
should be continued and strecgthened and I believe it can easily be attached to the
Pusa Research Institute which it will feed later on. The extension of a few labora-
tories and the building of mud hostels can be done at much less cost then Rs. 23 lakhs..
Later on, when they have plenty of money they can give palaces to the students and
professors, when they can afford it. Keep the College going and bide for a time when
there will be more money to make it more elaborate.

Hon. Members have talked about control and decontrol. I do not want to go:
into that. I only want to touch on sugar. Every one knows about the sugar-
muddle. I did not want to talk about it but the muddle is not over. We had an
assurance that there would be plenty of sugar. From the reports I see that there is:
more production this year then in the previous year but I notice that the two or three-
chataks per head per week is still continued. In Delhi I am living on two chataks a.

An Hon. Member : It is four chataks.

Shri Sarangdhar Das : I say again today, as Acharya Kripalani said during"
the sugar debate, that the bazaar is full of bags of black market sugar selling at Rs. 1-8.
per seer. .

Shri Tyagi : That is last year’s.

Shri Sarangdbar Das : Let it be last year's or this year’s, The hon. Minister-
said during the sugar debate that there was increased consumption and that was
why there was more offtake of sugar fiom the factory during the months of 1949..
I said at that time that if there was increased consumption whatever offtake there was-

n January should have been finished by the end of February. But where does the
black market come from ? If sugar is being sold in black market now it is the job
of the Government to stop it and increase the ration pcr head, wherever there is ra-
tioning and it is there all over the country. ’

Besides this I wish to speak about the rationalisation of the industry. The sugar
industry was established on a large scale in 1931-32 when protection was given.
Capital from Calcutta, Bombay and other big centres flowed to Bihar and U.P. be-
canse the owner of that capita{ saw hundreds and ¢t housands of acres of sugarcane in.
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‘those areas particuiarty. At that time neither the Government nor the capitalists
-thought of what would happen in the future. As a matter of fact North India does
Dot have the full tropical climate. Sugarcane needs a tropical climate for its growth
"Every one knows that the average yield of sugarcane per acre in North India is about
15 tons. It used to be about ten tons and now it is 15 tons. In the last few years,
if anything, there is a downward trend. There may be other factors. But we
know that in Maharashtra, in Deccan, in Mysore and in Madras—all over
Madras excepting the Malabar coast —in these areas which are tro-
ical, ordinary cultivators are getting a yield of from thirty to forty tons per acre.
‘Here good farms have gone up to 50 tons per acre, for instance, in Walchandnagar
-and Rawalgaon. Not only that ; there is an enterprising capitalist there who is ex-

perimenting on increasing the yield to 100 tons and he has reached the target of 100
tons. :

An Hon. Member : Where ¢

Shri Sarangdhar Das : In Walchandnagar. After reaching that optimum he
wants to cut down the cost in various ways. That shows that the sugarcane yield
can be increased tremendously only in South India, Bengal and Orissa, that is in the
tropical area. The sugarcane acreage which feeds the factories now all over
India is about saven lakh acres. If you shift all your factories to the tropical belt,
.you will need only about 2, 33,000 acres to give you the same amount of sugar as you
are producing now. I am taking 15 tons per acre in Northern India and 45 tons in
Southern India. As I said, the entire quantity of sugar that you are getting from
seven lakh acres now you can get out of a little over two lakhs in the South. That
will relieve over 4} lakhs of acres of good land in the Gangetic delta of Bihar and the
'U.P. for food grains. Of course, this is something that does not appeal to people
because money has been sunk, but you have to do it one day or the other.

Mr. Deputy-Speaker : The hon. Member will note that ordinarily evéry Member
-<has been allowed only fifteen minutes. He has already taken twenty minutes.

Shri 8arangdhar Das : All right.
Mr. Depify-Speaker + Cut motion moved :

“That ho domand under the head ‘Ministry of Food' be reduced by Rs. 100.”

Shri fnani Ram (Bihar) : Though T congratulato the hon. the Finance
Minister for the provision which he has made for the Agricultural Department, I must
say thas that provision is very meagre. Though the Finance Minister has budgeted
for an expenditure of Rs. 337 crores, the proposed expenditure for this department is
hardly gne per cent of the total expenditure. As such the Minister of Agriculture is
in diffighlty and if the Finance Minister does not look into his difficulties the country.
will neither the pudding nor the pie nor peace nor salvation from pain and poverty
He speaks of inflation, but thatisan unwelcome note to the Minister of Agricul-
ture. So long as there is inflation there will be no big programme of grow-more-food
which will be successful and so long as there is not enough food the prices will not come

down and thereforo the inflation will persist. The Government, therefore, is in a
vicipus circle. -

cannot challenge the experience and erudition of the hon. the Finance Minister
‘but I must say he has given concessions to the businessmen go that they may invest
capital \in the industries including agriculture. But I must say that the
hopes of the hon. the Finance Minister will remain shattered. The evidence of this
is manifest from the proceedings of the meeting of the Indian Chambers of Commerce
and Industry which took place two days ago. The businessman had always been a
paradox to me. At this meeting of the Federation, the businessmen have criticised
-one hon, Minister while they have praised another. In their meeting they have
-criticised the hon. Mr. Gadgil for his remarks that businessmen had not played the
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e. I humbly beg to differ from the remarks of the hon. Mr. Gadgil. It js
not a fact that they have nov played the game. They have played the game but they-
have played it the other way round. Well, the Federation have praised the hon..
Prime Minister, but they have not been able to construe his true qualities.

Mr. Deputy-Speaker : This is not a general discussion on the Budget. We -
are addressing ourselves to food and agriculture.

Shri Jnani Ram : I may say the business pebple are not.........
Mr. Deputy-Speaker : They are not ¢xpected to grow food. .

Shri Jnani Ram : They have not been able to construe his true qualities.
The Prime Minister ig not only bold in criticising one who is wrcng but he is bold.
enough in admitting his mistakes whenever and wherever necessary. The Federation
is quite strong, its members settle all the disputes amongst themselves, but have they
ever disclosed the case of one black-marketeer and have they reported one man to-
the Supply Minister so that his permit may be cancelled ? They do not come with
clean hands. They have challenged the hon. Mr. Gadgil’s speech saying that they
have supplied all the needs of the countty, but if they aze generous enongh to supply
the needs of the people through the backdoor and by black methods, I am not going -
to give them any credit for it. The business people have always been unresponsive:
to the demands of the Government. The Government wants capital but the capital- -
ists don’t find any glamour in the Government which they used to find sometime ago..
I was saying that the hon. the Finance Minister is reposing high hopes in the busi-
nessmen. His hopes will be shattered. The Finance Minister wants a capital pool
but they will drive him into a mud pool from where he will have no way out..

Government should pay more attention to the villages, as Dr. Pattabhi Sitara-
mayya suggested. Government have been preaching sermons. The days of sermons
are gone. We must look to the difficulties of agriculturists. Some people say that
the Indian agricultwist is following indigenous and crude methods. I feel that even-
if he 1s given facilities for the indigenous methods, he will be able to meet the demands
of the country. The country requires agricultural improvement. I want to ask :
Is India poorer today than Russia was when she took to her National Programme? -
The ability of a Government lies in tapping the resources of the country and diverting .
them inwo proper channels. India has vast expanses of plains. It has vast man-
power and enormous mineral wealth. If we can tap these resources, we can meet
all the demands of the country. We can do this only by organising Village Panchayats. .
In U.P. this has proved fruitful. In Bibar they eould not succeed ; they are only ex-
perimenting in a few villages. We must set up a Central Panchayat Board having ite -
branches in the Thanas and villages of the States and entrust the Village Panchayats .
with the responsibility of carrying on collective farming and cooperative enterprise.
Cultivators mostly require irrigational facilities and these can be provided only by
organising their resources. We cannot depend on a Budget modelled on British lines.
We must find out some other means of tapping our resources. We should have a
Central Irrigation Federation with branches all over the country. If we organise-.
it in that way, there will be more income to the Government.

The agriculturists have other difficulties too. They do not get proper seeds.
Government 1mport seeds from abroad, while our cultivators have been accustomed
to seeds produced in this country.

The other difficulty of the farmers is cattle. Government have not taken proper
steps to look after cattle diseases. Indiseases like Rinderpest the cultivaters lose
their cattle and their lands lie unploughed. - ‘ ,

Shri Ranga Reddi (Madras) : At the outset, I would like to refer to the unfortu..
nate statement made by my hqn. friend Mr. Satis Chandra that the food subsidies -
granted by the Central Government to Madras State have been, utilised for financing;
prohibition. I should Like to say that he is not correct ; he is misinformed. I do not:
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kriow whether he has seen the statement made by the Finance Minister of Madras

in the Madras Legislative Council giving the correct facts and figures. I expected

that the Finance Minister would correct my hon. friend in the course of his reply, but

that was not done. I expectthat atleastthe Food Minister will correct him and
remove the wrong impression created on this House.

- Tam sorry I am unable to agree with senior hon. Members of this House like
Mr. Sidhva and others. All is not well with this country for th: controls to go away
forthwith. We have had experience of de-control. I have my own misgivings about
the removal of controls all of a sudden. I therefore fully support Prof. Ranga’s
suggesstion that a High-Power Committee should be appcinted to examine the
case. Asregards the facts and figures given by my hon. friend Mr. Sidhva, I have
full confidence that the Agriculture Ministry will give him full opportunity to prove
his case and then taske a decision.

I now refer to the Grow More Foorl campaign. Irraspective of the fact that we
should achieve self-sufficiency, it is always better to have more food in the country,
especially when we s the abnormally rapid growth of population. There are hund-
reds and thousends ¢ f acres cf land which can be brought under the plough. Although

t efforts are being made, there is not, I am afraid, much enthusiasm in
the minds of the cultivi.tors. The r2ason is tkat the lands are given to them on a
temporary basis, They sbould be assigned on patta once and for all to the landless
cultivators. That would enthuse them and will goad them on to take more interest.
‘That way, I am sure, they will produce more food.

Then, Sir, I would like to refer to the scanty supply of iron and steel to the ag-
riculturists. In most of the villages the ryots are not getting their supply of iron and
steel. No doubt tho other day I think the hon. Minister said, and it is also in the
4 P.M. report, that 50 per cent. of the nceds is being met. It may bz true, but the fact
remains that the supply does not reach the ryot in the village—I do not know where
it is going. Most of the ryots are compelled to go into the black-market for their
needs. I feel that there is something wrong somawhere and this must be set aright
soon.

In regard to fertilisers and manures, though we are told that sufficient quantities

of fertilisers are being made available, unfortunately the supplies don’t reach the

ts. 1 particulorly refer to the state of affaiis in the Madras provirce. The Karnool

distiict, is a large goundnut producing area; but the ryots there are not getting ground-

nut cake for their paddy fields. On the pretext that it is a surplus area, the ground-

nut cake is exported to deficit areas, with the result the tiller there hasto go without
the much-needed manure.

T then come to the various schemes of research that are conducted. I am really
glad that much is being dcne.  But, unfortunately the ryot is not in any way benefited
by these researches. Adequate steps should therefore be taken to see that the results
o¥ these researches reach the agriculturists.

One of the greatest handicaps of Indian agriculture is fragmentation of holdings.
-Qn account of partition, land is fragmented and split up to pieces—in some cases
one-fourth of an acre to one acre. The result is that the cost of cultivation is in-
creased and the ryot is not eble to meet the cost of cultivation. I would request the
-Government to prepare a scheme of co-opeiative farming for these fragmented
holdings.

I have carefully read through the r-ports published by the Ministries of Agri-

oulture and Food. I feel that they hove done very well and I should like to take this

-opportunity of congratulating the Food Ministry. No doubt there are many things
‘. that have sull tu by done by them and I hope they will fare better in the tuture.
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Mr. Deputy-Speaker : Shri Zangre. I must say that Iam making an ex<
ception in the case of the hon. Member. I called him onc~ ; but he wes not in his
soet. Any hon. Member who is not in his seat when called will lose his chance, but
inasmuch as he is a new Member and possibly not acquainted with the conventions
of the House, I am giving him a chance. '

Ch. Ranbir Singh (Punjab) : But he has already lost his chance.

Mr. Deputy-Speaker : The hon. Member need not be so harsh.

At g gwafa agew, s aafa ¥ § qgi o Ffw F A
FaAlod ¥ fod @ergam g | A T 17 &7 gu § fr 59 qag o d
T a7 FAT A (common man), AIH FAFAT FT AT & JR A -
T T § A W F q A qIA FW & | I FEAR W
1T FIEATE fF IR aoES FIQ@ G FATY A7 AT FASTE
. T WY | AT IaT ¥ AW AAST ST SW g T FAST A
&g | §, ot 5 707 vy 9fq aq 7 d&n & gl 7 @ & 9K W/
T s e gnu dmey srasfgam @y gu i adga &
T FEAT 9378 g o AW § T @ # A fawar | g
aAfeeT AT gEY W { @IS HATAT 9gAT § | TAHT FAT FIOT g 7
FT AR AT fF gAR XA G qWa §, e § qav g g1
UF qXEH A 98 Fg A frave Adarafi & oK @ aw ™
arq &1 G AAE o § fF 3@ a9 g avow a9e § 1 ag W
g am & 5 v w2y EfF dar A § RS R gAF
SfaT &7 ¥ oY FAST AT A ATST A7 Iq EF AT AT gAY A
PR FE & | TN 7 SN & IqHT W gH FH A F
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